
Action Taken Report in li2ht of the directions issued by the Hon'ble NGT <PB}, New 

Delhi in M.A. No. 98/2022 of O,A No, 180/2021 dated 23,01,2023 in the matter of 

Mukul Kumar Yrs, Uttar Pradesh & others, 

I, John Kerketta, son of Late Tej Kumar Kerketta, residing at Kokar P.O-Bariyatu, 

P.S-Sadar, Ranchi, Jharkhand do hereby solemnly affirm and state as follows:-

1. That I am posted as Officer on Special Duty in Department of Forest, Environment 

and Climate Change, Government of Jharkhand, Ranchi and as such I am well acquainted 

with the facts and circumstances of the present matter. I am duly authorized by the 

Principal Secretary, Forest, Environment & Climate Change Department, Govt. of 

Jharkhand to file the present action taken report. 

2. In compliances of the directions issued by the Hon'ble NGT (PB), New Delhi in 

M.A No. 98 of 2022 in O.A. No. 180/2021 dated 08.11.2021 in the matter of Mukul 

Kumar Vrs. Uttar Pradesh & Others, a case based Environmental Training Module has 

been provided by the Shri Krishna Institute Of Public Administration (SKIP A), Govt. of 

Jharkhand (or training of concerned officials and stakeholders. 

The copy of the Environmental Training 

Module is enclosed herewith as annexure-

"A". 

3. A letter no. 828 dated 11.03.2024 has been issued to the SKIPA, Govt. of 

Jharkhand for defining the training schedule with respect to the duration and details of the 

trainee's. 

The copy of the said letter is enclosed 

herewith as annexure- "B". 
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TRAINING MODUlE·ON ENvIRONMENT IN COMPLIANCE TO THE ORDER

'~ession Session ntle Scope of Session
I No
1 Protection of Environment and • Protection of Em/ironment asa Constitutional Mandate I

I Wildlife': TAeJudicial Approach • Judiciary .asparens patriae to protect the Environment
& Wildlife

• Roleof JudiCiaryin developing Environmental
Jurisprudence - Put)licTrust Doctrine, Polluter Pays
Principle; Precautionary Principle etc.

• The vires of JudicialActivism If.Iprotection of
Environment & Wildlife

• Innovative Approaches to meet the Global Challenges
2 Jurisprudence on Environmental Law: • CASELAW basedali venous Supreme Court,Judgments

Contr.~butiomof'the Supreme Court {-Annexure-i)'
3 Erwirbnment<;tlPolicy and legislations • Objectives.

in India • Brief of all acts viz Air, Water, Noise, Forest, Wildlife
Acts etc.

• Jurisdictional areasof Centre, States, Distrlcts
• Standard Rules.and Guidelines
• Challenges in implementation

4 The Water (Prevention and Control of • Role, Power and Funetions of Adtnlnistrators
, Pollution) Act, 19.74 • NGTOrders, scope and compllance with respect-to

Water Management and Ground Water Management
C1ndRiver-Pollution (Annexure-z)

5 Air (Prevention and Control of • Hole, Powerand functions of Administrators
Pollution) Act of 1981 • NGTOrders, scope and compliance with respect to Air

Pollutions (Annexure-3)

6 The Noise Pollution (Regulation and • Role, Power and Functions of Administrators
Control) Rules,2000 • NGTOrders, scope arid compliance witl:1respect to

! Noise pollution {Annexure-q)
I

7 Indian ForestAct, 1.92.7 • Role, Power and Functions of Admin istrators
• NGTOrders, scope and compliance with. respect to

Eco.logicallysensitive Zones (Annexure-5)

8 The Wild Ufe (Protection) Act, of lQ72 • Role,Power and Furrcticns of Administrators
• NGTOrders with respectig Wildlife Protection "and

implementation of polluters pay principle ((Annexl,Jre-
6)

9 Hazardouswaste Management • Role, Power and Functions of Administrators
• NGTOrders, scopeand cornpllancewith respect to Solid

Waste management and Cornpensaticn to. victims
(Annexure-Z)

110 Environrnental aspect of Urban • Role; Power and Functions of Administrators
Development • NGTOrders, scope and compliance with respect toI .

Urban Development, Construction Work, Illegal Mining,
Stone Crushers (Annexure-S]

11 JustTransition in Jharkhand ,. Task Force
• Aims ana Objectives
• Vision arid Mandate

I • Strategic Approaches
• Guiding Principles

12 JustTransition in Jharkhand • Thematic Framework
• Key DeliverabJes
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Annexure-l

CASE LAW (JUDGMENTSMENTIONED BELOW INCLUDE CrrATIONS AND SHORT NOTES FOR
REFERENCE).

1. Centre for Environ.mentaI LawWWF 1 v. Union of India, Writ Petition(s)(Civil} No(s}.337/1995; Order Dated:
28,01.2020 (Supreme Court) [The .Supreme Court h.eldthat .it is not desirable that the lntroduction -of the
African Cheetahs into India be left to the sole discretion -of the National Tiger Conservation Authority (NTCA).
NTCAbe guided and directed by the Committee of Experts in the field who would carry out the survey for the
best location for introducing the African Cheetahs in India and take .a careful decision about the viability of
introducing this animal on a larger'scale]

.2. Municipal Corporation of Greater Mumbai v,Worli Koliwada Nakhwa Matsya VyavasaySahakariSodety Ltd
and Others Petition(s) for Special Leave to Appeal (C) No(s).17471-17476/2019; Order Dated: 30--09-2022
(Supreme Court) [The Supreme.Court observed that it is wrong to' ask developing countries to halt projects
citing climate change]

3. Pahwa Plastics Pvt. Ltd. v. Dastak NGO, 2022 sec Online SC362 [The 1986 Act does not prohibit Ex-post
facto Environmental Clearance (I=C)i however, it 'should not be granted routinely, but in exceptional
circumstances taking into account all relevant envlrenrnental factors, Where the adverse consequences of
denial of Expost facto approval outweigh the consequencesof regularization of operations by .grant of Ex'Post
facto approval, and the establishment .ccncerned otherwise conforms to the requisite. pollution norms, Ex
Training Program for Maldives Judicial Officers~SE-Q:fi\[12th - 15th December, 2022] 2 post facto approval
should be given if,] accordance with taw, in strict conformity with the appilcable Rules, Regulations and/or
Notifications. The deviant industry may .be penalised by an irnpositfon of heavy penattv on the principle of
'polluter. pays' and the cost of restoration of environment may be recovered from it. An establishment
contributing to the economy of the country anc providing livelihood ought mot to be-dosed down only Onthe
ground of thetechnkal irregularity of not obtaining prior Environmental Clearance irr.espective of whether Of

not the unit actually causespollution]

4, In Re : TN Godav-armai:JThirumalpad v. Union of India, 2022 LiveLaw (SC).540 [Guidelines issued by the
Union Ministry for Ecologically Sensitive Zones' (ES2)near protected forests held to be reasonable. Further
directions issued in relation to ESZ~No neW permanent structure shall be permi,tted to come up for
whatsoever purpose within the ESZ.Min-ing within the nationaf parks and wildlife sanctuaries shall not be
permitted. The court further held that Public Trust Doctrine is part of the law of land. The role ofthe State
cannet be confined to that of a facilitator or generator of economic actiititi.es for immediate upliftment of the
fortunes ,of the State, The State also has to act as a trustee for the benefit of the gel"leral public in ~elatiolil to
the natural. resources so that sustainable·development can be achieved in the long term. SUc.hrole of the State
is .more relevant today, than, possibly, at any point of time in history with the tfireat of cliniate catastrophe
resulting from glob.alwarming looming large)

5. T;N, Godavarm'anThirumulpa"d v. Union of India, 2022 LiveLaw (SC)467 [Adherence to the principle of
sustainable dellelbprnent is a constitutional requirement and the Precautionary PriAciple is an essential feature
of the prinCiple Qf 'Sustainable Development'. In case of a doubt, prot;ec:tion of environment would have
precedence overthe economic interest]

6, BInay KUmar Dal,eiv. State of Odj'sha~(2022) 5 SCC33 [lhe SuprelJle C:ourt,IJpheld the de,cision of NGT
directing that mining activ.ity shall n'ot be permitted' within and in the vRinity of Simplipal - Hadagarh -Kulaiha
- Simpli,palel.ephantcorridor)

7. Samaj Parivarthana Samudaya v. State of Kamataka, 20n sec OnLihe SC1104 [The Supreme Court lifted
curbs 0n·iron sale and export from mines in Karn~taka and relCjxesthe direction,Sissued in 2bl1]
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8. Madhya Pradesh High Court.Advocates Bar Association v, Union of lndla, 2022 SCCOnline SC639 [The role
of the NGTW,BSnot simply adJudicatory.,but it also had the equally vital role which is.preventive, ameliorative,
or of, the remedial category: The Court further held that NGT under Section 1~ & 22 of the NGTAst does not
oust the High Court's jurisdiction under Article 22~ & 227 as the same is a part of the basic structure -of tbe
Constitution]

9. Kantha Vibhag YU,vaKoli SamaJParivartan Trust v. State of GUjarat, 2022 sce Ontlne SC120 (NGTcannot
refuse to hear a challenge 'to an,Environmental Clearance under Section 16(h) of the NGTAc:tand delegate the
process of a.oIudicqtjhg on compliance to an expert committee]

10. Narinder Singh'and Others.v, Divesh Bhutani and Others 2022S(:C Online SC8~9 [The Supreme Court held
that prior permission of the Central Government is required to allow any change of user of forest or deemed
forest land]

11. D..Swamy v. Karnataka State Polilltion Control Board, 2022 sec Online SC 1278 [The Supreme '@ourt
reiterated that the grantof ex post facto environmental clearance in'exceptional €asesis not impermissible]

12. Electrosteel Steels Ltd. v. iJrtlon of India, 2021 SCCOnLine SC 1247 [The question was whether an
establishment contributin~ te the economy of the countrv and pwvWing livelthood to hundreds of people
Training Program for Maldives JudiCla'l6fflcersrSE-06 (12th - 15th,December, 2022] 3 should be.closed down
.for the teehriical irregularity of shifting its site Without prier environmental cle-arance,with gut Opportl.Jnityto
the establishment to regularize its operation by obtaining the requisite clearances and permissions, even
though, the establishment may n:ot otherwise be violating p011utic:mlaws, or the pollution, if .anv, can
conveniently and effectivelv be checked.The answer Washeld to be in the negative]

13. Municipal Ccrporatlon of Greater Mumbai v. Ankita Sinha and OthEirs,2.021SCCOnline SC897 [hlGt i'snot
itl'erely an i3djudicatory forum; Itlq,t)i,sitori:alfl,.lnctiohsare'also available with it to prcotectenv.ironment]

14. HimaGhalBlJsStand Management Authority v. Cer:ltrai.Empowered C0mmittee, &. Others, (20_2'1)4 sec 309
[The eAlIironmentt)I rule of law seeks to create esse.ntial tools - :co.nceptual, proced~ral and institutjonal to
bring structure to the discol,Jrsepn e-nvironmental protection. It does so to enhance our underst~nding' of
erivir0nm~ntal challenges - of how they. ha,vebeen shaped by humanity~s interfa'c€ with nature in the past;
how they ~ontfnue tp be C).ffer:t.ei:! by its. engagement witli nature ir') the present ana the 'prospects for the
flJtlJr~, if we wer_en,otto radiqllly alter the course of destru(iion whiGhRumanity's actions have ehalted.]

15. H(:JspitalityASSOGiatiol1lof Mudumalai v. In Defen.ce·ofEnvironment a(l,aAnimal's and OthersJ (2010) 10 sec
s89. [It was held that the State Government is empowered to take measures to protect forests anp.wildlife
falling Within its territory in light of tntries 17A iForesti and 170S{Prot~c{ioh bf ""Hd '('mirnalsand' Birds~in the
concurrent list and the power of the State Gove-rnment under the Wildlife: AM :t<:i notify· Sanctuades ancl otheT
pl'ote~ed areas. Therefore, State :Government was empowered to protect the habit-ats situated on a private
land bynptifying an eleJ!lhllnt.cofridQr]

16. Animal Welfa're S.Dardof India v~A. Nagaraja and' Others; (20.14) 7 see 0547 [The Suprern.eCourt held that
Jallikattu is n'ot an exception under the Prdtel':tion Of Animals from Cruelty Act on the accQunt of human
necess'ities since the pain, suffering anti anxiety inflicteq to pulls duri,ng Ja"ikattu events.is prim(lril,Y'for the
pleasora.Mhumans and Canbe easily avoi.ded]

17,. Centr.e For Environment,al LawWWHi1dia v~Union of 'India, (2013.)8 set 2·34[The Co.urt'Struck dow!) an
oroeT pf the Miriistry of Environment, Forest~ en.rnatE;!Change -to introduce the African Cheetahs in,Kuno in
Map.nya Pradesh on, the..gro.undthat ~hey had not cOAoucted any deta.iled study before paSSingthe ord~r .of
introducing 'foreign·.species'l:othe territor~ qflhj;lia]'

18. San?arChahd v. State Qf Rajasthan, (~O1:O):10 see 604,~Th"eCourt issued dir.ectiof'iSto Central and State
Governments arid their agencies to make all e.ffQrtsto preserve the wild life of the count.ry and take strin~ent
attiQris qgainst those whp are viqlating th~ provisions of tne Wildlife (Protection) Act, as thrs i'snecessary for
rhaititai.ning the ecological balance inthe cou.ntry]

-----_.- -- ---- --- -- - - -----
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19. Intellectuals Porum, Tirupathi v. State of A.P" (2006) 3 S€C549 [The .Court upheld 9 ban on the ccnstructten
of tarrks and new wells in an area suffering, water shortage. The Court directed the adoption of rainwater
harvesting and monitoring its,efficacy]

20. Karnataka Industrial Areas Development Board 'fl. Sri..C. Kencha,l'lpaand bthers, (2006) 6 sec 371 [The
Supreme Court dealt with' the principles of sustainable development, polluter pays, ,precautionary principle,
publlc trust doctrine, also E:'!ntphC1sjzedon the requirement of carrying on an impact assessmentand cbtalnlng
necessary clearance frorn the State Pollution Control Board and the Department .pf Ecplo!\y and Environment
before execution of an industrial activity)

21. Research Foundation for Science v. UflJonof India, (2065) 13 sec 186 [The pelluter pay principle 'basically
rneansthat the producer of goodsano other items should be responsible for the C05,t of preventing or dealin:g
Tralnmg Program for Mal1!:livesJudicial Offic,ers'SI:-06 [14th - 15th (ilecember, zOn] 4 with,any' pollution that
the process causes.The principle also does not.mean that the polluter .canpollute and pay for it.]

22. Indian Handicrafts Ernportum v. iJnion sf India, (2003) 7- sec §89 [The Supreme Court held that trade in
ivory is totally prohjbited under Chapter II-:-Aof the Wildlife Protection Act, 1972 and any person who has
obtained a certiflcate ftom the Chief Wild life Warden JCWW)may keep possessionofsuch product but cannot
sell it further. Such restriction washeld 'to be 'reasonable' under Article 19(1H~H

23. M. c.. Mehta 'V. Union of India, (2002) 4 SGC356 (Vehicular Pollution C9~e) [A four member committee,
comprising of a retired .Suprerne Court judge W.as formed to .recornmend measures to control vehicular
pollution nationwide. Grders were passed for the supply of lead-free petrol and use of natural gasand other
fuels as substitutes for conventional fuels and also carried out]

24. Andhra Pradesh Pollution Control Board II v.. MY Nayudu, (2001) 2 set 62' [ihle Court held that in the
environmental fiel'a, where the uncertainty of scienflficopinions have created serious problems for the-courts,
Uncertainty becomes a problem when scientific knowledge is institutionalized in pollcv-rnaking by agencies
and courts]

25. Hinch lal Tiwari v. I<amalaDevj, (.2001)6 sec 496 [The$upreme Court he,lo'that the ~overnment and othe'r
authorities had noticed ihat a por:tdwa~.falling in disus.eand, therefore, should have.bestowed thei'r attention
to' develop.the same,Such an effort wOClld,on one hand, hal/~ preventled'ecological dhaster anti on the ether;
provided better envir0nment for the benefit of the public at large)

26. Sta"teof Kamataka~. 1(,I<rishl'1an,(200'0)' 7 sec 80 [Chapter VI Qf-the Wildlife Protectiori Att, 1972 mak,es
provision for conU,of O,f timber and other forest produce in t:ransit, The au:ther.isedoffi.cer has the power te,
seize any fc:>,r.e.stpJo'dl,lcetogether with ~,fl tools, boats, vehicles 0( cattle or any other property u.sed in
corinection with th~ commi~sioli of all offence in n;spect of any forest produce. As auth0rised officer has als()
the power to release the property seized uhder S'eetion'62, all timber or forest produce, whIch is .not the
property 0f the Governnient .arid in respect of which a forest offen~e tiasbeen 'cornfTlitted and all t0015,tJOats,
vehicles and cattle use"din committing any forest offence ar~ liable to forfeiture, by- tne State G0vernment
stIbject to the provisions of Section 71-G ofthe Act]

27, Narniild~ BachaoAndQlahv. l)niof1 of.India, (20QO)10 SCC664 [fhe em,urtheld that when' there is a state of
uncertain1¥ due to I~ckof dala or material abouttl:re extentofdamage or pollution likely to be caused,then" i'h
order to l)'lail'1lainthe et:o.logicalbalance, the bun:l'enof proof .....must neGessarilybe Oli the imlustry or Uhit
which is likely to cause p.o(iutionj On the other hand where the. e.ffect'on ecolqgy or envirqT)ment of settj'fl'g up>
an industry is known, What has to be seen is that if the environment is likely to suffer, then whC)t mitigating
steps can be' taken to offset the same. M'erely because there will be a ,change.is no reacson,to presume thC1t
the:re will be €wlQgical disaster. It is when the effect of the project is·known that the' pririCiple of sustainab'le
dt;!velopment wquld C,0meinto play, which will ensure that mitigating steps are and tan be taken ,to preserve,
the ecol,ogital balance]

28. M.1.Builder.sPvt. Ltd, v. RadheyShyam Sahu; (19~9) 6 SeC4'64 [The Supreme Court 'applied the doctr-ipe of
Public Trust when it ·found that the Lucknow lii1ahapalikaentere"d into a contract with the petitioners for

\.

~.
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constructing an underground shopping complex beneath a park. The court held that the contract was without

tender and also against the public trust 'doctrine, as the mahapalika had deprived themselves of their

obligatory duties as a-trustee to maintain parks.] Training Program forMaldives Judicial Officers-SE-06 [12th-
15th December, 202215

2,9. Centre For Erwironmental Law WWF-I v. Union of India, (1998),6 sec 483 [iTheCourt suo motu gave the
directions to 17States to comply with the provisions under Set 33-A and Sec3<1of WPA, 1972

30.. T.N. Godavarman Thirurnulpad v. Union of Irrdla and Others, (1997.)2 sce 207 [A petition to protect the
deforestatlen of the forest by illegal timber operations in a forest was expanded by the Supreme Court to
create its own monitoring and lrnplementation system at regional and state levels to regulate the felling, use
and movement of timber acrossthe countrv.to preserve India's forest cover)

31. S Jagannath V. Union of India, (1997) 2 sec $7' [The Court held that Aquaculture industries functioning
wlthln 1km radius of the ChiIlka Lake must compensate the affected persons: Aquaculture functioning outside
the CRZshoulu obtain prior perrnission and clearance from the a.uthorily witl1in the prescribed time limit
failing Whichthey must stop.their operations]

32. Me. Mehta v. Kamal Narh, (1997) 1 sec 388 [The apex court applied the doctrine of "Public Trust" for.the
first time. The government sanction to the deviation of the natural flow of the river for the sa,kl'!of increasing
the facilities of a motel was held. to be violating the trust conferred on the state to protect the natural
reso urces]

33. M.e. Mehta (Taj Trapezium Matter) v, Union of India, (1997) :2 SC;C353 [The Court recognised the' need for
the protection of the Taj Mahal, The Court relied on the precautionary principle ana held that environmental
measures must "anticipate, prevent and attack the causes of environmental degradation". It also placed tlie
'onus: of proof on an industry to show that it operates in a manner that is enVironmentally benign..This case
thus broadened the: definitlon 0f the ri'ght to live and'was able 1.0 limi~ industrial practices thatwere harmful so
as.to protect people's right to live in a safe errvltcnrnent]

34.. Animal and Environmental Le'gal Defence Fund v. Un'ion of India, (1997) 3 sec 549 [Tne court issued
additional .condlttons fergranting fishing licenses which included: Ealrhpermit holder shall hold photo 10.along
with his photograph; these permits are neither transferable nor heritable; each permit holder shall have the
right to enter the National Park and reach the reservoir using the highway only; daily record of entry and exit
of such permit holders has to be maintained in q register; the fishermen shalt be prohibited from lighting fires
in the forests for cooking purpose, etc.)

35. Ivory Traders and Manufacturers Association v. Union of India, AIR 1997 DEL267 [The court declared that
trade and businesses at the costs of'disrupting life forms cannot be permitted even once. FUr1heJ,it was held
that Art 19 (1) ,(g)are not absolute and restrictiorrs can be impose:don·them in Public int~re.st)

36, \1~llore Citizens Welfare Forum v, Union .of (ridia, (19Q6) 5 SCC647 [The court delivering direeted all the
Tanneries to deposit a'SUmorRs. 1.O,000 as fihe. The Court further held that though Tanneries are the major
so"urceof f9reign ,exchange and also ,provides employment to several thousands of j)eople, however, at the
Selmetime, itdesfroys the environment and posesa health haza'relto everyone)

37. 'India'nCmundl for Enviro-LegalAction and Others v. Union of India, (1996) 3 sec 212 [TheCourt imposed a
penalty upon the polluting industries, which was to be paid with compound interest since the indListries had
intentionafly failed to comply with the court's directions, which had seripusly impacted the lives of a significant
number of r-esident,stn the vicinity of the plahts, The "polluter pays" principle, entails that if an activity pf
harmful nature is carri,edout, then the ihdividua'is condllcling these activiti,es wlll be required to camp'ensate:
those aff~cted to make up for the damage that is caus~d, irrespective of the fact that precautior:lary measures
were t~ke·n.in carrying out the activity) Traihin& Program for Maldives Judicial OfficeJs-SI:-06 [12th - 15th
December, 2'0,22)6,

.~
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~,8. Pradeep Krishen v. Union of India, 1996 (&) SCC599 [The court held that for the tribal to acquire any rtghts
over the forest Iandun the sanctuaries and national parks proper procedures have to be followed under the'
WPA, 1972. Till such pro.Gedu~eIScomplete, the State government cannot bali entry of the villagers or tribal
into the Forest until such entry is likely to result in the destruction or damage to the environment of the ares]

39. Union Carbide Cornmlssion v. Union of India, (19Ql) 4 sec £84 (TheSupreme Court directed the UCCto pay
sum of '470 MlIIiOh U.S. Dollars i.e, Rs. 750 crore towards compensation to the victims for the full and final
settlement in satisfaction of a" ,past;present and future. claimsand the same was accepted by both theparties]

40, Rural UtJgation Entitlement Kendra (RLEK)v. Union of India AIR 1988 sc 2187 [Th'edoctrine of sustainable
development envisions a balance between development and ecology,so that the socio-economit .needsoftfie
COUntryare served whil.e reducing the adverse impact on tAe environrnenr, aod-admlntstratlve, and legislative
measures-for harmonizing envtrcnmental and developmental values should be formurated]

41. M.e. Mehta v. Union of Indi.a& Drs" (1987) 45'((463 [Kanpur Tarrneries Case) [The Court held that the
financial capacity of a tannery should be considered irrelevant while requiring them to establtsh primarv
treatment plants. Just like an industry which carmot.pav mtnimum wages to its workers cannot be allowed 1;(;1

exist, the tanneries which cannot set up a primary treatment plant cannot-be perrhitte's to continue

42. Sachldanand Pandey v. State of West Bengal, (1987) 2 sec 295 [The Court held tl:lat whenever the matter
of ecology i$ brought before the Court, the Court are not to shrug its shoulders saying that it is a matter for
poficy making authority] 43. M~Jhkipal Council, Ratlarn v. 5hri Vardhichand & Others, (1980) 4 S'{:t 16.2[The
court upheld public nuisance as a challenge to the component of social justice and' rule of law and that
dec:encyand digni:ty ape'the non-negotiable facets of human right_s]

An:nexure-2

NGTOrders with .respect to Water Management and Groulild Water Management and Hiver Pollution

particulars of Ordet .Substance of directions
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1) '1 ·OANo. 67312018 Dir-ectionsfor preparing-action plan in respect

In re: News item published .in "The of each of the polluted river stretch vetted by
Hindu" authored by Shri Jacob c.peE as per model plan, aiming restoration
Koshy titled "Moreriver stretches of water quality by preventing discharge of

I are nowcritically polluted: crca sewage and other waste and taking necessary
order dated 22.02:.2021 measures in execution of Integrated river

rejuvenation plan. Execution to be monitored
by Ministry of .Jalshakti, CPCBand NMCGat
national level and Chief secretaries at State
level

2} lOA No. 6/20.1:2 Monitoring compliance of-directions fOF
INizamuddin West Association.vs. rejuvenation of RiverYamuna. for which high

Union of India &:Or8. level Committee headed by LGDelhi
3) OANo. 200/20-14 'IMonitoring compliance efdinections for

M.e.Mehta VS. Union of India & rejuvenation ofRiver Ganga and tssuing
Ors. further directions in the light:of review from

I order dated 22.07.2022 time to time
4} OANo. 176/2015 Directed remedial action against illegal,

Shailesh Singh 'Irs.Hotel Holiday extraction of ground water by hetels.for
Regency, Moradabad & Ors. drawing of groundwater for commercial
order dated ·2.5.2.2022 purposes

5) OANb. 38'4/2019 Directions for remedial action .against
Mrs. .Sunita PandeySs Anr vs, Union contamination of-groundwater due to Arsenic
of India & Ors. and for availability of clean drinking water in

" order dated 1.2..2021 districts .ofUttar Pradesh
6) OAN.o.95/2018, Directions to control discharge of effluents by

Aeyavart Foundation vs, M/s'Vap"i industries and CETP);11.Vapi Industrial
Green Enviro Ltd. & Ors. Cluster in River damarr Ganga and drain Bill
order dated 24.02.2023 Khadi and also directed performance audit cif
I PCBs.

7) OANo. 325/2Q15, Directions for identification, protection and'
Lt. Cel. Sarvadaman Singh oberoi I restoration
vs. Union ofIndia & Ors, ,
order dated 18.11.2020

8) OAN'o.OA94/2013, Directions for ground water. harvesting
Vikrant Kurnar Tengad vs. Delhi systems in every building.
Me:t1~oRail Corporation Ltd.
'order dated 17.07.201.8

9) bANe. 5912012~ Directions to conserve ground water and
Vikrant Kumar T011,ga,dvs. Union of stoppl:l,g~·ofillegal drawal of ground water
Ili;lPia & Ors. ..
<Drder<;1ated11.09.2019 ,

10) OANo. 148/2016, Directions for utilisation pf STP treated water
Mahesh Chandra Saxena vs. South fQrnpn pota.blepurposes to save drinking
Delhi Municipal Corporatiop & Or~., wat~r use.Ofor such purposes
ortler dated 21..09.2020

11) OANo. 351/2019, Raja Murad Bhat D:i:recTIon.sto protect Ho'ker.sarWetland,
State of Jammu and Kashmir &

,

Wular Lake and Kreentchoo-ChandharaYB.
Ors., order. dated 25.11. 2G21 Wetland in the UniOr;tTerri'tOIYof Jammu &

Kashmir and
other wetlands fhr:ou~{houtIndia

12) OANo. 214/2021, Shailesh Singh Diteetions issued for c~orb.plian..ceoffconsept
vs. Central PoUutionCentrol Eoard Gonp,itionsahd environmental norms in
&Ors., Orders dated 13.05.2022 operation Qf~laughter bquse at Ghazipur,

Delhi.
13) RANo..17/2022 in.c OANo. Requirement of 100%'l'eeiroulation a:hd reuse

214/2021, S.b.CJil.e$hSirigh vs. of treated water by Slaughter house,
Centra.lP~llution Contro] Board &;. ma.intaining requisite quality fOr reuse ..
Qrs., order dated 04.07.'2022 Direction also issued [01' cutting down water

reQulremen t.
/1

14:) OANo. 425/2019, VijayKumar vs. Directigris to HydxoElectric Projects (REPs)
State of Himachal Pradesb, for re~sinR min.i:olUlTI. water downstream.

.,
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QA No. 138/2016 (TNHRC), Stench
Grips Mansa's Sacred Ghaggar River
Order dated 28.10.2020

l

Directions for remedial measures against
contamination of water bodies and
groundwater in and around Gorakhpur
District inUP and protecting the Ramgarh
Lake, Ami, Rapti and Rohani Rivers. by taking
identified measures on the subject.r-------~--~~~~~----~--~------~~==~~==~~~~~~~~~------~,

17) OANo, 22/2'()20(EZ), Dilip Kumar Directions for keeping flood plain zone of
, Samatrtaray vs. State of Odisha Mahanadi river at Cuttack free from
Boatel & Ors., Order dated I encroachment and other activities and using
15.12.202.0 the reclaimed area only Ior dense forest,
OA No. 68/2020 /EZ, Pradip Kumar Directions for biking steps for protection of
Pattnaik VS. Union of India & Ors., - floodplain zone of Mahanadi river, reclaimed
Order dated 21.09.2022 land was directed to be developed as dense

Forest

Order dated 07.09.2020

15)

16) OANo. 116/2014, Meera Shukla vs.
Municipal Corporation, Gorakhpur
&Ors.
Order dated 13.09.2022

l,
I

Directions for control of pollution ofriver
Ghaggar which was highly polluted on
account of discharge o{waste inHimachal
Pradesh, Haryana and Punjab, The issues
identified by Expert Committee were directed
to be monitor.ed by Chief Secretaries of said
States, which was to be further monitored by
Central Monitoring Committee (CMC)
comprising -MqJS, NMCG and epcE.

Directions to maintain buffer zone of 12
metres from the edge of Sahibabad drain at
'Ghaziabad.

19) OA No. 16/2014, Shri Hazi Ariff vs
State afU.P. & Ors.
'Order dated 10.02.2023

Directions to regulate USe of RO where TDS
level is within limits to prevent wastage of
water.

Directions, for setting up rain water
harvesting systems and providing information
about service providers on the website.

Directions for developing a model for linking
rain water harvesting systems to water supply
system on the pattern of connectien of solar
energy to electricitv grids.

20) OANo. 134/2015, Friendsthrough
its General Secretary vs. Ministry of
Water Resources
Order dated 01.12.2021

Control of wastage of water from overhead
tanks.

21) OANo. 94/2013, Vikrant Kumar
Tongad vs. Delhi Metro Rail
Corporation Ltd
Order dated 17.07.2018

Direction to monitor cemnliance of norms in
functioning of rain water harvesting systems.

Prohibit:j:ng use of fresh water in playgrounds
and instead Use .of treat~d water to ensure
water avaiJabi.Ji:tv for drinking_purposes.

22) OA No. 458/2017, Harinder Dhingra
VS International Recreation &
Amusement Ltd. & Ors
Order dated 11.09.2019

Dir:ections against illegal drawl of
groundwater by hotels in Paharganj,

Rejuvenation of Najafgarh Jhee1 by preparin;g
EMF ~y inter stat~' committee of Delhi and
Haryana.

23) OA 597/2019, Rajendra'1'yagi & Anr
vs. Union of India & Ors
Order dated 31.08,2020

24) OA 147/2021, Mahesh Chandra
Saxena vs. The Chief Secretary,
Govt, of NCT of Delhi &- 0,[8.
Order dated 10.12.2021

25) OA 94/202]" Haider Ali vs. Union of
India & Or~.
Order dated 15.04.2021

26) OANo. 89/2021, Varun 'VS. Govt. of
NeT .of Delhi & Ors
Order dated 08.04.2021

27) EA No. 16/201_9, Indian National
Trust for Art & Culrur~ Heritage
1shika vs. Govt. of NeT of Delhi
&Ors.
Order datea 16.02.2023

28) OA No. 1020/2019, News- item
Published in "Hindustan Times"
Authored by Rakesh Goswami. Titled
Sambhar's ecology-.am-eng worst,
Report
Order da:ted 18.03.2021

Directions to take meas.ures'to prevent death
0f migratory birds at Sambhat lake Jaipur.
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29) OA No. 12.5/201'7, Court on its own I Restoration of Bellandur Iake under the.
Motion vs, State of Karnataka oversight of a former Supreme Court Judge.,
Order dated 12.03.2021

30) OA ~o. 496/2QI6, Tribunal-on its Directions for revival of water bodies in Delhi
own motion vs. Govt. of NCT of Delhi in terms of recommendation of expert
&Ors committee headed by a former High Court
Order dated 22.01.2021 Juq.ge.

3-1) 0A Np~61/2019, Gram Pradhan & Directions to take precautions .in setting up
Residents.ofTapoban vs, State of hydro power project in eco sensitive Charnoli
Uttarakhand District to prevent any disaster.
Order dated 25.03.20121

32) OA No; 801_J20·18, .Jasmeet Singh Directions to prevent antibiotic residue
vs. State of Himachal Pradesh discharge in rivers Balad, Sirsa and Sutlej at
Order dated 06.04.202'2 Baddi Industrial area in Himachal.

33) OANa. 125/20.18; Arvind Pundalik Directions to control industrial pollution at
IMhatre vs. Ministry of Environment Taloja Industrial area to prevent _pollution of

and Forest 8& Climate Change & Ors. Kasradi river at Mumbai.
Order dated 13.02.2023

34) OANo. 1'69/2021, H. C. Arora vs. Direction to remedy ground water pollution
State of Punjab & Ors. On account of industrial activity discharging

I Order dated 31.03.2022 chemicals.
35) OA No. 676/2018, Akash Prohibiting immer-sion of non eeo friendly

Vashishtha VS. Union of India & Qr~. idols in water.
Order dated 24.09.20.18

\

!:
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Annexure-3

NGT Orders with 'respeet to Air Pollution

S1.
I 1'(Q.

Particulars of Order Substance of directtons

Directions for action plans for restoring
environment quality in 100 polluted, industrial
clusters by regulating polluted activities by closure
till compliance and comperasafion .on.polluter pays
principle

Direction. for remedial action against pollution.by
Thermal Power Projects and also directed
constitution of a fly ash management and
utilization Mission to monitor issues relating to fly
ash,

1. OANo. 1038/2018
News item published in "The Asian
Age"Authored by SanJay Kaw Titled
"epeB to rank industrial units on
pollution levels"
judgment dated 29.08:2022

2. OA No. 117n014
I Shantanu Sharma vs U1'iiCDn of India
&·Ors.
order dated 18,01.2:0Q2

3. OA No. 19/2021,
Sanjay Kumar vs. ~tate of UP & Ors.,
order dated 27.,03.2023

Directions to regnlate operation of hot miX plants
atNoida beyond 'carrying capacity' I,

4. OANo. 249/2'020, Tribunal on its
own .Motion YS Ministry of
Environment, Forest &; Climate
Change & Ors., order dated
01.12.2020

5. .EA No .. 11/2017 IN O.A, NQ.,
159/2013, All India Lokadhikar
Sangathan vs. Govt. ofNCr of Delhi

'&. Ors., Order dated t21.07.2G20
6. QANo. 300/2022, In re News item

published in News 18 dated
26.04:2022 titled "Delhi: Massive Fire
at Bhalswa Dump Yard, iFourth This
Year; 13 Fire Tenders on Spot"
OA~o, 288,/2022, [0 re : News item
published in the Times or India dated
22nd April, 2022, titled "Delhi:
Another

7. OA No. 283l2040, R.S, Virk V;:;.
Centra) Pollution Control Beard,
Order dated O~, 12.205W

8. OANo. 98912,018, Shivansh Pandey
vs. State' of Uttar Pradesh, Order
dated. 16.03.2021

9. OA No. 202/2023, Oa:urav Sharma
vs. GOVLof NCT of Delhi & OFS.
O:rder d.ated ,03.07.2023

Prohibited sale and use fire crackers PANIndia
where air quality was beyond specified threshofd

Directions for control of pollution caused by
Stainless Steel Pickling (SSP.)industries inDelhi
and restoring the damage. to euvironrnent already
caused.
Directions fOf control of fire incidents at legacy
waste sites in Delhi and to prevent release Qf
methane gas in the light of suggestions of Expert
Committee, headed by a former High, Court Judge.

Directions for mitigating impact of dust pollution
on account of dey 'sweeping of roads resulting, in air
pollution.
Directions for control of polltltion in the course of
loading and unloading 'of cement etc. at and
around Ra.ilwayGoe:J.o'wns,Faizaba:d in Uttar
Pr~de;sh
Directions for contrel of 'air pollution iIi and ar'ouI_ld
AlIMS to protect health 01indoor an.d OPD
patieFl:ts" doctors and staff. Further direction for
preparing. SQP fox:cQnti61 Cif pol1u:tipn in. and
outside allgovemrnent h.0spita1s of district level
and above.

10. EA No. 04/2020:i.o. OA No. ~56/2013,
8,.K. Goyal V's. ChairpersoQ" epe'S &
Ors.
Order dated 18.03:2021

Directions to regulate pollution from 10c'ombtive
e:n~nes and to notifY standa.rds on the 'subject.

11. OANO.147/2010, AdityaiN. Prasad &
Ors'v'S..Union .of India &; Ors· I

I Order dated 28'.05L2018

Directi<)us f€ir.installihg vapor recovery system at
fuel stations.

gt OANo. 242/202:1, Satish Govind vs.
President and Secret,aty, Windsor
Park Residents Welfare AssociatiQn &
Anr.
Order da,t~d 01.11. 2022

Directions for cpntrol 0f pollution from DG sets.

12
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13. OA No 143(2016(WZ), Dileep Nevatia Directions to lay down norms for indoor air quality.
vs. Uni6P of India, Secretary MoEF&
,CC &Anr
I' Order dated 19.04.2022

Annexure-4

NGTOrders with respect to Noise pollution

si,
No.

Partfeufars of Order Subs'tance of dlrectlons

1 OA No. 681./2018
News item published in "The

I Times of India" Authored by
Shri Vishwa Mohan Titled
''NeAP with-mulfiple timelines to
clean. air< in 102 cities to be
released around August IS'
order dated 08.04--,2021

Directions for action plans for air pollution and
noise pollution control measures as 'indicated
including setting up mOnitbr:ing stations studying
carrying capacity and source appointment and .­
controlling

OA No. 519/2016,
Hardeep Sin.gl;l.·~Ors, V~. 8DMC
&Or8.

I order dated 3.2.2022

2 Directionsfor control of noise pollution

3 DANa. 400/2017, Westend
Green Farms Society vs. UniOI1
of India &; Ors-,,
'Orderdated 04-.02.2021

Directions for bringing restaurantsj'
hot~ls/m.o't€ls/banqw:;ts in coneent regime for
effective cemplianee of.environmental norms
including waste management; rain water:
harvesting, noise control, parking control, energy

I corrservatiorr, etc

13
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Annexure-s

NGT Orders with respect to Ecologically sensitive Z0t:les

No.
Particulars of Order

8. OA No. 218/2017, Society for Directions for protection of fragile ecology of Kasauli
Preservation of Kasaulr and town in H.E in th~ light of.carrying capacity study by
its Environs (SP0KE) v:s.Mj S ct)p.trolJ.i.ng the e1{terttof constrnctions and
Kasauli Glaxle Resorts addressing issues ofw,aste disposal, water valleys,
O.rder dated (}5.10.20 18 c1e~ fuel, gri:rundwater harve:,!hng, ele.~---4~~=-~~~~~~~~---4~~~~~~~~~~~~~==~~~ ~1

9. OANo. 3"12/20 16, Dl". j\run Directions for protection of ESZ Mount Abu in
KUWaI".Sharma ys. Ministry Ra}asthan by preventing soil erosion, water and air
of Environment FOT.ests & pollution and
Climate Change -& Anr. controlling constructions in the light of E_ipert
Order dated lC)'03.202J Committe'e report.

81.

i. OA No. 462/2018
D. V: Girish vs. Union of

I India & Ors.
order dated 17.93 ..202.1

2., OA No. 748/2.022
I In re: news item published in

the Newspaper The Hindu
dated 02.10.2022 titled "Over
6)OOO·trees'illegaliy cut for
tiger safari project in Corbett
Reserve, says FSI report"
order dated 21.10.20,2'

3. DANo. 83712018,
I Sandeep Mittal vs. Ministry
of.Environment, Forests &
Climate ChangeSs Ors.
order dated 01.02.2021

4'. 0/\ No. 360/2018,
S.hree Nath Sharma vs.
Union ofIndia & Ors.
order dated 1TO 1.2023

5. QA Nq. 347/2016,
Chandra Bhal Singh VS.

{.huon of India & Ors.,
order dated 16.12.2-020'

6. Appeal Nos. 29 to
31/2022/EZ
Conservation Action Tru st .~
Anr., The Ministry of
Environment Forest &
Climate Change & Ors.
Order dated 03.04.2"02.3

7. OA No. 389 /2(')1S, 'Court on
its own motion vs. State of
Himachal Pradesh & Ors.
Order dated 22..12.2021

IC OANo. 178/2Q~2, Tn re
-News 'item published inThe
Hindu dated 27.02.2022
tftle<:l"Tourism has brCiught
eednontic prosperity to the
Himalayan region, but the.
e:nvironmental cost bas been
catastropbic"
Order dated. "09.03.2022

Substance of dit:ections

Directions for undertaking carrying capacity study of
ESZ ill every S,tate/UT and-necessary regulatory
measures in the light thereof

Stopped project on account of illegal cutting of 6000
trees for tiger safari proj~ct and directed action
against violators ariel, steps for restoration.

Directions. fer effective monitoring mechanism for
compliance of conditione of Environmental Clearance
(EOl as per Notification dated 14.Q9.20.06 under the

I Environment {Protection] Act, 1986:.

Directions fat preparation and updation annually
and execution of district environment plans on
continuous basis

I Directions for compliance of provisions of the
Biological Diversity act and rules,
by setting up BMCs and maintaining PERs

Related to validity of EC fay-Islands Integrated
Development Project in Great Nicobar Island for
development of ports, power plants and township

Directions issued for remedial steps for maintaining
ecology in Manali and Rohtang Pass inH.P. by
liJIIitipg number of vehicles exploring rop-eway and
taking measures Torwaste management and'
maintaining air and water quality.

Direc:tion::;for carry.ing capacity sttldy Qf important
bill toWlis'iriall the 1.2bill ,St_atesin ·the country and

I adopting l'l(!cessary :m;i,'qgationme.aSUFesto offset
adverse impact of tourism activities in such plaees.
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I Directions for control of unt'.egu1at~dviolations of
" environmental norms along pilgrim tracks of
Kedarnath, Hemkund Sahib, Yamunotri and
Gomukh in Uttarakhand in the light of action plan
dealing with the issue covering vehicle movement,
waste management, etc.

1 pANo. 561/2022, Urvashi
ShobhnaKachari vs. Union
of India. & Ors.
Order dated 08.02.2023

r: OAN'Q.891/2022, Manya
Sharma vs. State of
Rajasthan,
Order datea 15.03.2023

Directions for protection of hills inUdaipur area in
Rajasthan

1~ Appeal No. 4~l2018',
1 Conservation. Action Trust &
Ors. vs. Union of India &
Ors.
Order dated 27.11.2020

Directions for monitoring impact on environment and I

public health on account.of ship breaking activities
consistent with the need for .safe and
environmentally sound manner of such activities.

i- OA No. 141/2014, .Saloni
Singh &Anr. vs, Unionof
India &Ors.
Order dated 18.1'1.2'021

Ilrlrecticns to Railway Administration lor evolving and
I executing environment management plan at every
railway station, bringing every .such station within.
consent regime for regulation of environmental
norms.

is 'OA No. 33.4/2019, Ra!U
Avatar Yadav 'ViS. Unionof
India & Drs
Order dated 17..11.20201

Directed action against illegal use of forest land by
I Haryana Police

H M.A. No. 24j202() 'in QA No.
60/201.8, Mr. Rajiv Dntta vs.
Union of India IX; Drs.
Order dated 27.02.2020

Directions to control forest fires in IJttarakhalld.

1~lEA NQ. 12/2019 in OA No.
215/2014, Aditya No'Prasad
&- Ors. vs. Union of India &
Ors.
Order dated 15.12.2020

Directions to augment, staff strength, for effective
protection of forest in Delhi

1~ GAoNo. 46/2018 Nuggehalli
.Jayasimha V s. Government

1 ofNCT ofDelhi Order dated
08.10.2020

Directions for enforcement of environmental norms
in functioningof dairies.

1< lOA :W,o. 451/,2019', Air
Marshal Anil Chopra (RElPo.Ft
on Environmen tal Issues ,.
Waste Management- Armed
F0rces, General issues' of
Can.tcmIuen10sand lists m~jor
military stations and
Cantonmel;lts ofall the st~te),
Order dated 24,05.2021

Directions for compliance of environmental norms by
establishments ofArmed Forces in cantonment,
military stations and also at advance locations in the
light of identified isslies;

2( OANo. 229]2013, Giri:raj
Parikrama Sanrakshan
Sansthan & Ors. vs.
Department of EnViro$ent
&, Forests & Ors.
Order dared 18.03.2021

Directions to maintain enVironmental nonnsat
GiIinlj P<'irikra,ma, M~th1Jra - .. . ..
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Annexure-a

NGTOrders with respect-to WildlifeProtection

SI. Particlilars of Order r Substance of dlrecttons.
No.

1. OANo. 777/20'2'2 Interfered with proposed musical
III re: Ranthaanbhore Musical Festival, near the festival close to Tiger reserve at
Forest! Sanctuary area Ranthambhore, Rajasthan to
order dated 7.11:2022 enforce. norms fOF protection of

I wildlife .and eco-system.
2. OANo. 844/2018 Directed measures to protect

News item published in "The Times of India" elephant corridor .and fixed
,Authored by Riyan Ramanath Titled "Hanging .accountability for unfortunate
live wire kills 7 jumbos in Odisha" death of ,7elephants due tp
order dated 10.5..2019 hanging electric wire ,

, 3_ OANo. 65/2023/ EZ, Sachin Mohapatra vs. Directions .for preven tion of
Bhubaneswar Development Authority &; Ors. unique flora and fauna of
Order dated 12.06.2'023 Sikharnhandi Rill inKhurda,
~ Odisha.

"l,. OA No.429/2016, All India Kalmur People's Prohibiting mining close to
Front vs, The State of V.P. -& Ors Wildlifesa,nctuary at Kaimur,
Order elated 13.07.2018 Binar.

s. Oil No. 154/2020, In re: News item published Directions to.ensure 'safety of
on 2'7.07.2020 in the Iocal daily named "Times regulators engaged in control of I

of India" titled "Forest guard mowed down by mining at Sariska in Rajasthan
'mining mafia' inSariska'
Order dated 28.01.2022

I 6. OA No. 1030/2bl~, News item published in Directione to leave tiger corriders I

"TheTimes of India' Authored by Vijay while constructing highways,
Pinjarkar Titled "String of new road projects in
Malia to cut off tiger corridors:'
Order dated '07.0"7_202Q

, 7. OA No. 1020/2019, News item Published in Directions to take 'measures to
"Hindustan times" Authored by Rakesh preven t death ofmigratory birds ,

Goswami Titled. Sambhar's ecology among at Sambhar lake .Jaipur.
worst: Report
Order-dated 18.03,202l

NGTOrders with respect to Polluters Pay Pdndple

Amount ofECSL Case Details
No.

Issue

I QJ!i. No. 661/2018
Praveen Kakar vs 1finisUy Of
Environtnent AnQ ...
Order dqted 04.07.202~

Construction project encroaching
and ill,eg;illyconstruttipg upon
green belt and area meant for:
roads> qpen spa.Ges, schools and
0.ther public amenities obstructing
flow of drainage, sewage and wate.t
outlets causing water l~ggil}g etc

i.Be of 153.5
crores on M/s.
Ansal Properties
land
Infrastructure
Ltd
ii.EC of 2 trore
on Tepl,)
Gurgaon

OA No. 34(THC)f2014
Dlgvijay Singh:vs State, of
.Rajasthan
Order dated 25.Q2.2022

Pollution by mdu~tria11uI1its and
local bod.ies by cU~cbarging
industrial and municipal
untreated/partially treated
effliiel;1t·inthe River Lunl, River
139,diand Riv:erJoj,ri

i. ECon
Rajastb an I
Industrial &
Investment
Corporation of 2
crOre:s
ll.Ee oil local
bodies of District
Barmerand
Jodhpur of2
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APPEALNO..18/2020
Waris Chemicals PvtLtd vs
Uttar Pradesh Pollution
Control Order

, 'dated 16.01.2023

Against order' dated 2~.05.2020
issued by Regional Officer, Uttar'
Pradesh Pollution Control Board,
Karipur Dehat imposing E:Cof
Rs.46;67 ,80,837.50. .

,Ee on Appellant
oiRs
25,3-9,68,75'0

4 OA NO. 178/2023
In re: news' item published in
The Hindu dated 06,.0.3.2.023
titled "Kechi chokes as fire at
waste dump still rages; govt.
asks people to stay indoors"
Order dated 17.03.2023.

suo-motu iE. the light of captioned
media report of .serious
environmental emergency caused
due to.fire at waste dump site in
l{ochi

Be of 100 crores
01). Koehl
Municipal
Corporation

OANo. 10/2021
Sanjay Kumar Vs Union of
India &, Ors
Order dated 11.11.2022

illegal,mining b¥M/s Nimawat
, Granite Private Limited at Plot No.
03, Tehsil Narnaul, District
'Mahenctragmh, Haryana in
violation of ECj consent terms and
environmental norms

Interim
, compensation oru
PP.of :3 crores

6 OA Nq. 329/2021 Devanshu
Bose vs Agra Development
Authority Orderdated 18.01.
,2023

failure of the State anthorities to
prevent discharge of sewage on
, open land from 'Na:1an:da Town', 'a
,housing colony developed by a
Builder at Shamshabad Road area
of Agra, Uttar Pradesh.

I EC of Q. crores
over and above
25 Iakhs levied
before on Agra
Development
Authority

7 Appeal No. 15/202.0. Amelia
Textiles & Chemicals Pvt ...
vs Uttar Pradesh Pollution
Control
Order dated 16.QL..2023.

Again-st order dated 28.Q5.2020,
passed by Regional.Officer, Uttar
Pradesh Pollution Control Board,

. K',anpur Dehat, computing
environmental compensation of
Rs.3.9,98,57,850/

EC ofRs.
11,92,50,000/­
on Appellant

OA N.o. 654/2022
Priyadarshira Colony Sector
:b ... vs State.OfUttar
Pradesh.
Order dated 13.02.2023

"Violation of environmentaf norms
in shifting the dumping zone and
garbage lying on the' dumping site
at Bandha Roads Faizaullaganj,
Priyadarehini Celony, Seetor-D,

, Lucknow,

, Interim
compensation of
10 crores On
Lucknow
municipal
corporation

9 OA No. 817/2022
,Suo M0tU Acti0n In lll~g~
Dumping. ... vs Union Of
India Oliderdatec;l
02.05.2023

vidla:tion of environmental norms
by dU,ri).pillgof coal in 35 bighas
<.U'eain tll.evicinity of residential
area at KlisbnashlJa ,Railway
siding; Billa, Shaktina·gar, District '
Sone~hadra, UP.,

, EC of 10 crores
all Northern Coal
Field

10 OA NQ. 19l2021/EZ.
Ravi Shankar Mandai vs
Ministry of Environtnent
Forest. Order g~ted
27.'02.2023

Operation ofr;ill:way coal
$to<:.;kyardin th.e densely populated
aT(;a ofRasikpur, Ward No. 1,
Oumka in .Jharkhand in violation
of environmental i1t;)'rins re$1.11ting
in continuing damage to the
environtnent

EGof 10 cI'ores
on railways

II OAN,o..558(2022
Salman Qasmivs State Of
Rajasthan.
Order dllted 1'2.04.2023

violation QJ~nvironmental norms
by industr:ies engaged in textile.
printmg b:u.sinessinDistrict
Jaipl.1r,'Rajasthan, adve·tsely
affecting the water quality of
,I)ravyavati River ahd quality pf
vege:tables'and other crbP~ grown
on nearby farms.

ltiterim
compensation of
ioo crates dn
,State of
Rajasthan

17

1132



,.
12 OANo. 884/2022

Sanjeev Kumar vs Uttar
Pradesh Pollution Control.
Order dated 03.05.2023

against violation of environmental
norms by the project proponents
(PPs) in developing construction
projects at Ghaziabad, tJ.P. Main
violations alleged are inadequacy
ofplantations and sewage
treatment plants resulting in
continuing damage to environment
and public health.

EC of S;.O .crores
on PF's

13 OA No. 28/20231n re: 'News
.item published in The Hindu
dated 02.01.2023 titled "2
workers killed; IT·injured in
Nashik Chemical Factory

initiated suo motu in the U:ghtof
captioned media report of death of
two workers and inJury to 1'7
others at chemical factory at
Nashik, Maharashtra on aCC01;mt
,of blast in the reactors in the
factory of M/ s Jindal Poly Filius,
the Project Proponent (PP).

EC onPP er zs
crores

, fire"
Order dated 23.01.202,'3'

'14 OA No. 147/2022
Krishna Das K V vs State. 0:(
Kerala,
Order dated 22:03 ..2023

failure of stat-utory and
administrative authorities in the
State of Kerala to take remedial
.action for protecting Ashtamndi
Wetland and Vambanad-kol
wetland, which are Ramsar sites
in Kellam district of Kerala

EC of 10 crores
on State ofKerala

15 OA No. 448/20.22
In re News item published
in Hindustan Times dated
03·.06.2.022 titled "178,
women workers (all ill.after
gas leak in Andhra's
Visakhapatnam"
Order dated 18.01.2023

initiated suo-motu in view of
captioned media report about gas
leak at Visakhapatnam, Andhra
, Pradesh, affecting the health of
178 women workers.

EC of 10 crores
onPP

16 I.oA No. 64/2019/WZ
Akhil Bhartiya

.. Mangele'Samaj ,.. vs
Maharashtra Pollution
Control Order dated
24.01.2022

grievance of discharge of untreated
effluents. into Arabian Sea at
Navapur, and into creeks and
nallas in the vicinity,

i. EC of 2, crores
on Maharashtra
Industrial
Developm ent
Corporation
ii. Total' EC of
~27:9crores on
multiple
industries

17 OA No, 66/2019 lWZ
Kumar City Residents vs
Kumar Urban I)evelopiJ;1ent
Pvt. Ltd.
Ord.erdated 13..05.2022I .. .

complaint that respondents 1 to ,3 i. EC (If 33.75
have cut standing trees; diverted crores on Kumar
storm water drain by ~onstr:ucting J:Jrban
·COl;lGre(e·slah work and ' Developmen t Pvt.
constructed Tes~dential Ltd.
accommodations without grant of ii..EOof 2 crotes
Environmental Clearance causing Oh Pane
degradation and damage to Municipal
environment Corpora-1;ion

18 AFPEAL NO. 17/2o.2Q
liei1g~$ Cb€ffi. Pvi; Ltd vs
Uqar Pradesh Pollution
Gont;rol.Order dated
, 15.12.2022

order dated 28,05.20.2.0 p~ssed by E,C of Rs.
'Regional Qfficer, UP Pollution '25,52,34'1375/ on
eontro'l Bawd to depo~it Appellant
Ienvironmental GQmpensation of .
Rs. 53,34,23,812.50 in respeQt of
its unit at Khan Chandpur, Rania, I,

Kanpur Dehat.
APPEAL NO. 141202'@
Chandni Chemicals Pvt Ltd
vs!Uttar Pradesh Pollution
Control. Order dated
0.5.12.2022

AgaiI[st order dated 28.o.5'.20_2o. EC of Rs.
issu¢d py Regi011'alOfficer, Uttar 23,09,3).,0.00.1 on:
Pradesh Pollution ContrblBbard, Appellant
Kanpur Dehat demand.:iqg a sqriJ II
o£Rs; 39, 98,57,850[-towards
envirollU1<;:ntalGPIP-pensation

\
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20 APPEAL NO. lQ/2020
Rukmini Chemicals Ltd vs
Uttar Pradesh Pollution
Control. Order
dated 05.12.2022

Against order dated 28 ..05.2020
passed Oy Regional Officer, Uttar
Pradesh Pollution Control Board,
computing and demanding
environmental compensation of

, Rs.46,67,80,837.50/-

EC ofRs.
13,69,56,375/­
on Appellant

2] OANg. 155/2020Manorama
Sharma & Am vs rdi
Infrastructure Ltd.
Order dated 15.07.2022

dumping of untreated sewage and
release of polluted waste water in
open and surrounding area of

I village Nangal Kalan,
encroaching illegally upon
agricultural canal by residents of
the project

i. EC' of Rs. 72
Crores on MI s.
Tor
Infrastructure
Ltd. forTDl

I •Kingsburry
Apartments], G.T.
Road, Sonipat
iI. EC of 10.8
crores MJ.s. TDI
Infrastructure
Ltd. fO:F My Floor
2, Sector-eo,
Sonipat
iii. Be of 12.28
crores on M/~.
TDI
Infrastructure
L-td. [Of Tuscan
City, $ector-58,
Sonipat
iv, EC of 17,1
crores on Mis,
Parker Estate
Development Pvt.
Ltd" Sector-61,
Kundli, Sonipat
v, EC0[40.48
crores on ss)«
CMI'> Huilt-Tecb
Pvt. Ltd. (Ushay
Towers], (now
Pardesi
Developers Pvt.
Ltd.) Sector-fiL,
Kundli, Sonipat
vi. EC of 1 crore
on M/s. Narang
Constructions
Pvt. Lfd., Sector-
62, Kundli,
Sonipat

22 OA No, 490/2019
T.S. Singh vs State Of
Uttarf'radesh.
Order dated 14.09.2022,

failure of the authorities in the
State of UP, particularly those in
Districts Pratapgarh, Rai Bareily
and Jaunpur in preventing
discharge of untreated sewage into
Sai Rivet

sc of 100 CrOTeS
on State of Uttar
Pradesh

23 OANo. 172/2021
Poonam Yadav V'S Ms
Ecogreen Energy Private.
Order dated 23,09.2022

failure to maintain environmental
norms for handling .and disposing
legacy municipal solid waste dum p
site to the prejudice of
environment and public health

I and also adjoining forest areas.

EC of 100 crores
on State of
Haryana

24 OA No. 272/2020
In re: News item published in
The Times of India dated
12th April, 2022, titled "Six

suo motu proceedings based on
captioned media report to the

I effect that six persons died in. an
explosion at a chemical factory

Be ofRs,
1,74,83,800/ to
be recovered
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I . killed in chemical factory
blast inGujarat"
Onder dated 29 ..08.2022

25 OANo, 226/2020 violation of environmental norms EC ofRs. 25
Om Puri & Ors vs Hindustan by Hindustan ZincLtd., Udaipur, crores on
Zinc Ltd. Rajasthan in executing mining Hindustan Zinc
Order dated 02.02.2022 lease of Lead, Zinc and associated Ltd.

mineralsat villages Agucha,
Rampura, etc., Teheil Hurd,
District Bhilwada, Rajasthan

26 OA No..301/2021 against unscientific muck ECofRs. 1 crore
Joginder Bhandari v« Union dumping inAni Nallah by each on M/s.
Territory of Jammu &, AFCONS Infrastructure Limited at AFCONS
Kashmir. Order dated Pakal Pw Hydroelectric Project in Infrastructure
17.02 ..2022. District Kishtwar, J&K, resulting Limited and M/f3.

in damClge te the environment. L&T Limited
27 OANo. 241/2021 failure to prevent discharge of i. EC of 32 Crore

Raja Muzaffar Ehat vs ..Union sewage and dumping of solid for discharge of
of India & Ors. waste into river Doodh Ganga -and untreated sewage
Order dated 14.10.2022. Mamath Kull in violation of in the drain.

provision s of the Water (Prevention ii. EC of Rs.3
and Control of Pollution) Act, crore for failure
1974. to process solid

. waste
I28 OANo. 125/2018 pollution caused by the discharge i. Interim

Arvind Pundalik Mhatre vs. Of industrial effluents inTaloja compensation of
Ministry of Environment and iridu strial area on the outskirts of 5 crores to be
Forest & Climate Change & Murnbai on account of failure to deposited by
Ors. Interim compensation scientifically manage the common CETP operator
vide ol-der dated effluent plant vide erder dated
lL04.2018Further 11.04.2:018
compensationimposed vide ii. Further

I order dated compensation of
17.08.2018andCompensation 5·crores imposed
imposed on MIDC vide order on CETP operator
dated 03.09.2019. fox:failure to

abate pollution
iii. Compensation
of 5 crores
imposed on Mille

29 OANo. 110/2012/THC subject of restoration sf Interim
Threat to life arising but of environment and rehabilitation of compensation of
coal mining in south garo victims on account of illegal and 100 crores
hills district vs. State of unscientific Rat Hole mining in the imposed on State
Meghalaya & Ors. Order State of Meghalaya. of Meghalaya
dated 04.01.2019.

3'0 OA No. 916/2018 remedial action {or pollution of Compensation of
Sobha Singh & Ors. vs. State Rivers Sutlej and Beas in the State 50 crores on
bf P(.mjab & OrS. Of Punjab State of PUI).jC).b
Order dated 14.11.2018. for discharge of

untreated
effluents in river
Sutlej and Beas.

31 OANo. 125/2017 contamination of water Q0die,s at i. State
Court on its m,vnMotion vs. Bengaluru -Bellandur lake; Agara Governmellt to
State of Karnalaka. lake and Varthur lake inter-'alia, deposit 500 crote
Order dated 06.12.2018. on account of discharge of in an escrow

I untreated sewage ·and other account for
effillents trom e~ecutipn of
resRi:~ntiaI/ commercial! indu.strial action plan
buildings ii. State

goveInlI).ent
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to deposit 50
crores with cpeB
iii. BBMP to
deposit 50 crores.
iv. BWSSB to deposit
25'crMes

02' OA NO. 549/2,019
Mahakar 'Singh vs. State of
Uttar Pradesh.
Order dated 07.02.~OQ3

33 OA No. 667/2018
,Mahendra Sin,gh vs..State of
Haryana & Ors.
Order dated 18.01.1023

34 OA No. 170j2011Noorul
Sehar Lari VS, State ofU. P.
&Ors,
Order dated lO.lO.202~.

Violation of various environmental
norms by Project Proponent

Ee of 113,25
crores on ts}«
.Uppal Chadha Hi
Tech Developers
Pvt. Ltd

violation of norms emu extraction
of ground water in the water
deficient area of District
Maherrdragarh, Haryana (dark
zone) .

Total EC of 68
crores levied on
343 Stone
Crushers (20.
lakh per stope
crusher:)

Grievance in this applicaticn 1:;>
against dischargeof untreated
sewage at Lar, District Deoria, UP
on open land having Khasra No.
1712 with area of 0, 1980 hectares

EC of 7.5 crores
on State of Uttar
Pradesh.

35 Appeal No. ,29/2021
Citizens for .Green.Doon vs.
Union ofIndia & Ors.
Order dated 13.12.2021.

Matters .inv,.olvecommon and
overlapping issue of validity of
diversion of forest land for nOD-
,forest purpose and cutting of trees
for Widening and elevated cerridor
construction fOr 8. rpart of NH 72A
between Dehradun and Delhi,
(Qaneshpur to Da,t Kali Temple)
KM 16.00' to Kl'\1 33.09 (New
Ch81!g_e KM O,OQO to 16.160J

EC of 1 erore on
,NtJAI

Annexure-7

NGT Orders with respect to Solid Waste rnanagernerrt

SI. Pertdculars of Order Substance ofdireotfons
No.

1. On No. 593/2017, Monitored' compliance of judgment of the Elonb1_€
Paryavaran Suraksha Samiti & Supreme Court: directing eetablishment and
AnT, vs. Union of India & Ors., , functioning of requisite ETPsj CETPs / STI?s within
order dated 22.02.2021 specified time by i~s),ting further dir-ections

including levy of compensation {br non. compliance ,. or delay in cOll1_E_ljance
2. bANo. 606/2018 Monitoring of compliance of norms for "scientific,

Compliance ofMSW Rules, handling of Solid and Liquid waste and directed all
2016 I States/UT's to pay compensation for past violations
order dated 18.05.2023 and to take time bound measures tor addressing

_g_~s.
3, OA No. 804/2017 Directions-Issued for compliance of Hazardous and

Rajiv Narayan & Ahr. v,s. ether waste management, Rules 2019 ,

Union of India l3t Ors,.,
order dated 29.1. 2021

4. OANo. 710/~Q17, DirectiOns for nOl}~<:;om.plia;n<;e.ofthe pl-oyisions of
Shailesh Singh vs,. Sheela Bib-medica] Wast¢ ManClgement Rul-es"2016
Hospital & Trauma Centte,

,

Shahjahanpur &:Ors.
I'order dated 18.01.2021
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Directions to control discharge of effluents by
industries and eE'I'F inVapi Industrial Cluster in
River daman Ganga and drain BIDKhadi and also,
. directed performance aurut of PCB's.

5. OA N'o.95/2018,
Aryavart Foundation vs: M/ s
Vapi Green Enviro Ltd. & Ors,
order dated 24.01.,2023'

6.· OANo. 18:0/2021, Mukul
Kumar vs, State of Uttar
Pradesh & Ors. onder dated
07,1.2022

Directions inter alia for training to District
Magistrate and, other concerned officers for effective
compliance of Bio-Medical Waste (BMW) Rules,
2016 .

7. ElANa. 13/2,019 iaOA
2-47/2017,
Central Pollution Control

I Board vs. State ofAndaman &
Nicobar &, Ors.,
order dated 8.1.2021

Directions fQJ' compliance of Plastic Waste
Management Rules, 2016 (PW~ Rules), including
Extended Producer Responsibility (EPR) in. terms of
Rule 9(4)

8. QANo. 72/2020, In re:
Scientific Disposal of Bio­
Medical 'Waste arising out of

I Comd-19 treatment-
I Compliance of BMW rules-
2016, order dated 18.1.2021

Directions for managing'Eio-M~di:ca1 waste arising
out of.handling of CO\llDd19

9. OA Nq. 353/2022,
Kartik Sharma vs. State of
Uttarakhand
Order dated 21.04.2.023

Directions 1:0 authorities in '.State of Uttarakharrd to
control and regulate commercial and construction
activities Including illegal withdrawal of potable.

I water arid waste management Ej!t Mussoorie fer
protection of Mussoorie Lake,

l( OA No. 400/2019, Social
Action for Forest &
'Environment (SAFE)vs. Union
of.India & Ors.
Order dated 07.11 :20,22

Directions, for proper management of End -of-Ufe
Tyres /Waste Tyres in. the light of guidelines on the.
subject by statutory regulators.

1 OANo. 17'2/.202), Poonam
Y;ad~vvs. M/ s. Ecpgreen
];i;ne;rgy J?vt. Ltd. & Drs.
Orders.dat~d 30.0,1.202.3

Directions for scien true handling disposal eflegacy
waste sites .at Bandhwari land'fl11'siteat Gurugram I

Where 33 Jacs Metric tonnes of waste had been
dumped.

l~i OA No. 640/2018, SUkhdev
Vihar Residents Welfare
Association & Ors. vs. State of
NCT of Delhi & Ors.
Order cia.ted 12.04 ..202 1

Direction to maintain Waste to energy plant in
workirtg condition ih cQmpliance. with the,
stand~ds. Direction also Issued to CPCB to issue
pr0to.col for operamQ;nQf such plants.

U OA No. 123/2018,
S'iclhgarbyang Kalyan Sewa
Sami1:ivs. State of
Uttatakhand & Ors.
Orderdat~d16.09.2020

Directions to maintain CETI' at ELDECO'SIDOUL
industrial Park to control ind.ustrial pblhiti0n in
Uttarakhand.

I,: OIANo. 67/20~(,J, N~fhan,
Chaudhary vs. State of GNCTD
&Ors.
Order dated 09..04.202:1

Directions· to control spent catalysts of Fefinery.

l! OANa. 46/2020, Shailesh
Singh vs. tJnion .of India &,
Ors.
Ovder dated 26.06.~02Q

Drrecfions to restriot pesticide <,tffectiIighUrri~
health.
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1.
NGT Orders with respect.to Compensation to victims

,81. I OA:No., Case Title and order date
No,
1 News item published in the 'local daily "Economic Times" dated 3Q.06. 2Q20 titled

"Another Gas Leakage at Vizag Factory kills two, critically injures four ... ", OA No.
106/2020 decided on 22~.l!2.2020.. .
News item published in, the "Indiaru Express" dated 01.07.2020 titled "Tamil Nadu
Neyveli boilen blast: 6 dead, 17 injured",

, OA No. 108'/2Q2Q, Order dated 22.1~. 2020.
News item published on 13.07.20QO in the Iocal daily named "India Today" titled
"Massive me engulfVizag Chemical plant, explosions heard, injuries reported",
OA No. 131/2020, Order dated 22..12.2020.
,News item published in the "Times of India" dated 20.]!1,2020 entitled "Six:killed as.
blast tears through Malda Plastic recycling factory",
Oli No..272/2020, 'Order dated 18.12.2020.
News item published in the "Indian Express" dated 23.11.2020 entitled "Maharasbtra:
Two Killed, eight injured inmethane gas leak in sugarfactory",
OA No. 27412020, Order dated 16.08.2.021. .
In RE: News item published in the local daily "Indian Express Sunday Express" dated
28.06.2020 titled "Gas Leak in ~gto Company Claims life of.one",
O.A No. 107/2020, Order dated 08.01;2021.
In re: News item published in Navbharat Times dated. 24.12:20'20 titled "Gas leaks in
iFFCO Plant, 2: Officers dead",
o.«. No.. 0412021, Order dated 04'.06.2021.
In.re: News item published in 'I'he Indian Express dated 07.01.2G:21 titled "F@Ur
workers dead due to toxic gas leak inRourkela Steel Plant",
O.A. No. 09/2621, Order dated 11.02.2021.
In re: News itempublished in The News Indian EXpress dated 12..02.2·021 titled "At
least. 19 dead in Virudhunagar firecracker factory blast, more than 30'injured,

, O,A. No. 44/2.021, Order dated 16.05.2.023.
In re: News item published inTimes Now News dated 23.0i.2.Q·021titled "Karnataka:
Six killed in quarry blast inHirertagavalli, Chikkaballapur", O.A. No. 59/20~1 decided
on 22.04,2022..
In re: News item published in The Hindu dated 2'~.o2,2021 titled "Two dead, 5
missing in fire at UPL Piant"',

I a.A. ]\10. 60/2021, Order dated 14.:12.2021.
In re: News item published iJJ, The. Times ofIndia dated 28.02.202 i tiuled "Delhi: Man
,charred to. death as illegal factory catches fire",
O..A. No. (55/2'021, Orderdated 3L08.2021.
In. re: News item published In The Hindu dated 14.03 ..2021 titled "Safety lapses led to
reactor blast at Rhanl1autrit", OANo. 79/Z.o21 decided Qn 31.08.2021.
inRe: News item published in the '"Indian Express'" dated 04.11.2.020 titled
l'Ahmedabad: Nin,e killed' C!$ godown eollaps'es after factory blast",
, OA No.. 258/2020, Order dated 23.03.2021.
In Fe:News item publi·shed inThe Times of Iudig_d.ated 08.06.2021 titled ;'18, mostly
·women, kiU€d in :fire at PUh~ Chemic;:tlunit" ,
OA 130/2021 decid~d 011 01.02>.2022.
R.akesh SPJlesh Chandra Kapadia v. Gujarat Foliation CQi:ltr61B6~d & Ors.,
OA No. 31_L20211WZL Qrder dated 08.11.2021.
In re: News item p1:.1blished in The. H.industan Times d~ted i7.06.20.21, titled "Bl~st in I

,firecracker unit inMaharGJ;shtra'$ Palghar, at le.ast 10 injured.?',
0A No. 134_l2021, Order (jated 25.06.202l.
In re:. News item published in Thelndia.n Express·dated 12.07.202.1 titled "SLxkilled
in factory fire: Owner hela, raids 0h tb nab ~econd aCcusect;',
OANo. 1'71/2.021, brder Gate'd 0.7.'09.2021.
In re: News item published inThe Indiq_n 'Express dated 07.01.2'022 titled "G1ijat~t: At
least 00 dead:, 20 sick after g~s'leax at mdu.strial area m Surat",

, OA No. OS/2022, Order' dated 18.01 ..2022.
Iii re: N!;!\,Vsitem published in India Today dated '26 ..12.2021 titled "7 dead in boiler
explosion g_tnoodle factory in Bihar"s Muzaffarp,ur, probe ordered",
OANo. 0212'022, Order.dated 22.04.2022.
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21 In. re: News item published inThe Economic Times dated 21.12.2021 titled "3 dead,
44 injured in flash fire at IOC's Haldia refinery",
QA No. 440./2021, Order dated 07.01.202-2.

22 In re: News item published in. The Indian Express Newspaper dated 02.C>L2Q22titled
"Four killed inHaryana mine landslide",
OANo. 01/2022, Order dated 26.C>8..2022.

23 In re: News item published inThe Tribune dated 22.02.2022 titled "7 killed in blast at
firecrackers factory in Himachal Una",
OA No. 143/2022, Order dated 08.03:;2022.

24 In re: News item published in Hindustan Times dated OS.03.2C>22titled "Bhagalpur:
14 dead in firecracker unit blast",
OA 198/2022, Order dated 27.0.5.2022

'25 In re: News item published in The Times ofIndia dated. 12thApm, ·2022, titled "Six
killed in chemical factory blast in Gujarat", I

OA No. 272/2022
Order dated 29.08.2022.

26 In re: News. item in NDTV dated 14.04.2022 titled "6 killed, 12 injured after fire breaks
out at Andhra Pradesh Pharma Unit",
OANo. 284/2022, Order dated 21.09.2022.

27 In re: News item published in The Iridian Express dated 20th April, 2022,. titled "7
Charred to death illfire near Ludhiana.dumpsite",
OA No..286(2022, Order dated 01.11.2022

28 [11 re: News item published inThe Times of India dated 19.04.2022 titled US. labourers
from Bengal die m M'lru (ish plant",
OA No. 285/2022, Order dated 26.04.2.022

29 In re: News item published in The Times of India dated 26.04.2042 titled "Haryana:
Massive Fire at garbage mound in Manesar, 2 dead", OA No. 303/2022, Order dated
20·07.2022

30 In re: News item published in The Indian Express dated 05,06.2022 titled "12 dead in
fire at Hapur factory that "produced firecrackers ille.gaUy' : 'Saw people With burns
jumping into drains" 1

OA No. 450/2022, Order dated 12.07.2022
31 In re: News item published inThe Times ofIndia dated 28.04.2022 Titled "Massive Iire

breaks out at Meerut Chemical factory; no casualties reported",
OANo. 304/2022. Order dated 18..10.2022

32 In re: News item published in Hindustan Times dated 03.06.2022 titled "178 women
workers fall ill after gas leak in Andhra's Visakhapatnam",
OA No. No. 448_l2022,Order dated 18.01.2023

33 In re : News item PUb~ed in The Hindu dated 25.07.2022 titled "Explosion illBihar
illegal firecracker unit .11sfive",
OA No. 545/2022, Order mated 13.09.2022

34 In re: News item published i11 Pragativadi dated. 04.06.2022 titled "Huge Explosion at
Chemical Company in Gujarat's Vadodara",
OA N.o.447/2022, Order dated 05.07.2022

35 In re :.news item in NDTV dated 11.09.2022 titled "4 Killed, 20 injured and several
missing after Surat Factory Fire",
OANo. 671/2022, Order dated 23.09.2022

36 K. Saravanan vs. state of Tamil Nadu,
OANo. 6612022, Order dated 16.01.2023

37 In re : News item published. in, The 'Indian Express dated 01.11.202.2 titled Delhi: 2
dead in factory fire inDelhi's Narela,

I
OANo. 804/2022, Orderdated 2a.l1.2022

38 In re: News report published in the Newspaper The Hindu dated 15.11 ..2022 titled
"Stone quarry collapses inMizoram, 12 feared dead",
OANo. 846/2022, Order dated 23.01.2023

39 In re : News item published in The Hindu dated 23.12.2022 titled uOne killed, four
injured in fire at NLC Thermal Plant",
OA No.. 919/2022, Order dated 18.01.2023

40 In re: News item published in The Hindu dated 02..01.2023' titled "2 workers killed, 17
injured in Nashik Chemical Factory 'fure",
OA No. 28/2023, Order dated 23.01.2023

,
..J

'. .
I .
!.
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..• 41 In re : News item published in Business Standard dated 09.02.2023 titled "Blast at
JSPL's Raigarh plant kills two workers, two others injured",
OANo. 110L2023, Order dated 28.02.2023-

42 In re : News item: published in Newspaper The Hindu dated 10.02.2023 titled "7
asphyxiated while cleaning edible oil tank at factory-in Andhra Pradesh's Kakinada
District", OANo. 111/2023, Order dated 28.02.2023

43 In re: news item ,in NDTVdated 28,02.2023 titled "2 Dead, 2 Injured-in Explosion at
Gujarat Pharma Company",
OANo. 150/2023, Order dated 15.03.2023

44 Inre: News item published in The Indian Express dated 07.01.2022 titled "Gujarat: At
least 06 dead, 20 sick after. gas leak at industrial area in Surat",
¥.A. No. 46/2022 InOA No. 0512022, Order dated 24.03.2023

45 In re: News item published in Newspaper The Hindu dated 07.D3.2023 titled "Three
children die during illegal mining in West Bengal",
OANb. No. 2041202.3, Order dated 28.03.2023

4'9 Inre: riews item published in The Indian.Bxpre ss dated 14,03.2023 titled "Ludhiana:
Three workers dead, two critical as fire breaks out.in hosiery factory",
OANo. 220)2023, Orderdated 29.03.2023.

47 In re : News item published' in Nav Bharat Times dated 17 ..03.2023 titled (Sambhal
cold storage collapsed incident, death reached at 8, 11 rescued; yet many labourers
buried under the debris)",
OA No. 233/2023 Order dated 06.04,2023

48 Inre: News item inABP News dated 22.03,.2023 titled "Nine Dead, Several injured in
explosion at Firecracker Unit in Karichjpuram",
OA No. 251/2023, Order dated 11.04.2023

49 Inre: News item published in Newspaper 'the Hindu dated 17.03.2'023 titled "Massive
fire in Secunderabad Complex', 6 die of Suffocation"
OA N0. 24712023, Order dated 11.04.2023

50 In re: News item published in India Today dated 30.04.2023 titled "3 minors among
J,1 dead in Ludhiana gas leak, Punjab govt. announces Rs .2 lakh ex-gratia",
OA No..327/2023, 'Order dated '02.05.Q023

,51 In re: News item-in India TV dated Q2.12.2Q2~ titled "Chhattisgarh: Seven dead as
part of limestone mine collapse in Bastar Village";
OA No. 8851'2022, Order dated'l7.05.2043
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Annexure-a

NGTOrders with respect to 'Urban Development, Construction Work, Illegal
Mining, stone Crushers

r,, ~., . .,.
.Sl. Particulars of Order
No.

I, Substance of directions

L 011N~.360/2015
National GreenI r • •

I Tribunal Bar
Association vs.
Virender Singh (State
of Gujarat]
order dated '20.2.20'21

Directions for remedial measures against violation of
environmental norms 'in undertaking -sand,mining

.2. OA No. 607j2018
Vinod Kumar .Jangra
vs. State of Haryana
order dated
26.1Q.-2621

Directed regulation of stone crushers operating inQhaIkhi
Dadri, Haryana, te maintain -air quality

~. OA No. 10-72021
Sanjay Kumar vs.
Union of India & Ors.
order dated 7.4. '202'2

Directed remedial action against illegal mining at Tehsil
Narnaul, District Mahendragarh, Haryana by requiring
Iplanta~ona:round n:-lning, s~te, ~evelQ~in18:r~ wa.:e~,
harvesting, Installation of piezometer to monitor water
quality arid quantity and ether measures.

4, OA NQ. 449/2019
Tejinder Kumar Jolly
~ Anr. vs. State: of
Uttarakhand & Ors.
order dated 10..5.2.022 .

Directed G011.{n>J/reguiation of ,stone crushers within
prohibited distance of siting norms.

5. QA Nb, 667/2018
Mahendra Singh V$,
State of Haryana
order dated
18.01.2023

Directions to control illegal operation of stone crushers in
District Mahendergarh, Haryana

6 .. OA No. 51/2023,.Il'1
re: News item
published itt The
Tribune dated
16.0J.2b23 titled
i<JOs~ath disaster a
warning for
Musscorie"
Order dated
31.01.2023

Directiotis were .issued for carrying capacity study of
Mussoorie ill Uttarakhand in terms of sustainabifityof'

I constructions and safeguards required to be followed with- a
view to control and regulate unplanned.deve10pment.

7. OA Nb. 635/2017',
Ramesh Chand vs.
St?-te of Hlmachq!
Pratiesh & Ors.
Order dated
14.1.2.2020

Directions issued for control of illegal construction in Kullu,
Manali, Dharamshala and. Mcl.eodganj in Himachal Pradesh
G011sistent with c_arrying capacity of the aFea.

8.' .O.A No. 295/20-16
With Executi~n
ApplicatiON No.
32/2016) Amresh
Singh vs. Union of
India &. Ors., Ord~rI _"..

I dated 29.10.202-l-

Directi<?p,:;;.for t~medial aCtion ill the course of (our laning of
Natioh~ Highway from {)dhampur to Bauiha1 in J&K in the
light of Ee/Fe conditions.

9 .. Appe(;tl No. '29/2021,
Citizens for Green.
Doon vs. Union of
India & Ors"
Order dated

Directions for compliance of eRviro:nmerital norms in GQUTse
ofwi:deuing and elevated Gorr'iddr constructi9-P of NH.:-72A
between .Deltradun andDelhi
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.. .' 13.12.2021

Directions for compliance of environmental norms in
construction of 8-lane Highway No. 44 at Delhi by
controlling dust,

l( OA No. 838/2022,
Prem Prakash
Prajapativs. Project
Director, PIU Sonipat
&Ors.
Order dated
06.03.2023

1 OA No. 400/2<)17,
Westend Green Farms
Society vs. Union of
India & Ors.,
Order dated
04.02.2021

i: OA No.879/2022,
Gauri Maulekhi V~.
Union of India & Ors.,
Order dated
03.05.2023

Directions tor bringingrestaurants/
hotels/motels/banquets in consent' regime for effective
compliance of environmental norms including waste
management, rain water harvesting, noise control, parking
control, ener:gy conservation, etc.

Directions for expanding environmental regulatory
framework to control impact of slaughter house activities in
the light of EXpert .Committee report and making EC
requirement applicable to establishment or expansion of any
lat_g_esla-qghter house.r OA No. 300/2020,

'I'ilal..Raj lis. Govt. of
NCT ofDelbi
Order dated
27.08.2021

Directions to prevent dumping of septage in drains and to
take it to designated STP's. .

i- OA 19/2021, Sanjay
Kumar vs. State of UP
& Ors,
Order dated
27.03,2023

Regulation of hot mix plant in polluted areas in terms of
sustaining carrying capacity at Noida.

H OA No. 34/2019,
Bhag Singh VB. Union
of India & Ors
Order dated
10.07.2019

ProlUbiting, setting up of stone crushers close to water
'bodies to control illegal mining.

It OANo. 169/2020,
Kuldeep Singh vs
state of Haryana %
Ors.
Order-dated
26.08.2Q22

Directions against violation of norms by illegal mining in
Bhiwani District by M/ S Govardh.an Mines.

1'. OA No. 203/2.021,
Devidas Khatri vs.
Union of India & On,
Order dated
01.08.2022

H OA No. 248/2022, In
rei News item
published in The
Hindu dated
27.D3.2022 titled
"Digging up the
Chambal"
Order dated
06.02.2023

15 Appeal No. 112/2018,
University of Delhi V$.
Ministry of
Environment Forest
and Climate Change
&Ors.
Order dated
20.01.2021

Directions with regard to control of'illegalllli.J.1ing of silica at
Prayagraj in UP

Directions to control illegal mining at junction of three
stctites - Uttar Pradesh, Madhya Pradesh and Rajasthan 'by
inter state coordination.

Quashing of EC for constructing multi-story housing project
near IDellii University area on account of adverse impact on
air and water.
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·> .. ,
2( OA No. 199/2021,

Saviour Park
Apartment Owners
Association vs. State
of Uttar Pradesh &lo-e. ....
Order dated
04.05.2022

Direction to ensure that group housing societies set up
requisite STP's interms, of EC conditions and not to connect
sewage of the societies to the main sewer line which was

I already overloaded.

; }. -

Q. OA No. 894/2:018,
Belvedere Tower
Condominium
Association (Regd.) vs.
State of Haryana &
Ors .
Order dated
12.02.,2019

Directions to lay down siting criteria for petrol pumps,with
reference to distance from residential or 'other sensitive
establishments.

2': OA No. 738/2018,
Satpal Singh,
Sarpanch, Gram
Panchayat Singhpura
Sithna, Panipat vs.
Indian Oil
Corporation Ltd.
Panipat Refinery
Order dated
22.03.2021

Directions for control of pollution by IOC refinery at Panipat.

2. OA No.f)3912018,
Shai lesh Singh ViS.

State of Haryana &
Drs.
Order dated
23.03.2021

Monitoring mechanism fOT compliance of norma of red and
orange categories of industries to prevent pollution.

2£ OA No. 64{2016(WZ),
~l Bhartiya
Mengela Samaj
Parishad vs,
Maharashtra
Pollution Control
Board
'Order dated
24.01.20'22

Directions to prevent industrial pollution at Tarapur near
Bombay.

2' OA No. 211/2018,
Navroz Mody vs.
Union of India & Ors.
Order dated
Ol.lL2018

Directions for remediation of mercury contaminated sites at
T,amil Nadu.

2( OA No. 62/2021,
Kapil Dev vs. State of
Punjab & Ors.
Order dated
10.03.2021

Prohibiting use of cement dose to the roots of the trees
obstructing their growth and stability.

2 I EA No. 19/2023 in
OA No 384/2.016,
Khalid Ashraf & Anr.
vs. Union of India &
Ors. -
'Order dated
'31.05.2023

Direction to prohibit use of nylon. or synthetic thread inkite
flying.
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The Water (Prevention and Control of Pollution) Act, 1974

> Purpose: - Prevention and control 0/ water pollution and the
m'aintaining or restoring 0/ wholesomeness 0/ water through
consentmechanism.

)- Sectjon 4: - Constitution 0/ State Boards by the State
Government.

>- Section 8: - Meetings of Board (The Board shall meet at least
once in every three months). The Chairman may convene a
meeting of the Board at such time as he thinks fit.

~ Section 9: - Constitution 0/ committees (Board may constitute as
many committees consisting wholly of members or wholly of
other persons or partly of members and partly of other persons,
and for such purpose or purposes as it may think fit).

~ Section 11(A):-- Delegation a/powers to Chairman (The Chairman
of a Board shall exercise such powers and perform such duties as
may be prescribed or as may, from time to time, be delegated to
him by the Board).

~ Section 12: _. Member-secretary and officers and other
employees0/Board

)- The member-secretary shall exercise such powers and perform such
duties as may be prescribed or as may, from time to time, be
delegated to him by the Board or its chairman.

)- Board may appoint such officers and employees as it considers
necessary for the efficient performance of its functions.

~ Section 17: - Functionsa/State Board
»- To plan a comprehensive programme for the prevention, control or

abatement of pollution of streams and wells in the State and to
secure the execution thereof.

)- to advise the State Government on any matter concerning the
prevention, control. or abatement of water pollution;

~ Section 18.:- Power to Givedirection
)- The Central Board shall be bound by such directions in writing as the

Central Government may give to it; and
» Every State Board shall be bound by such directions in writing as the

Central Board or the State Government may g.iveto it:
» Where a direction given by the State Government is inconsistent with

the direction given by the Central Board, the matter shall be referred
to the Central Government for its decision.

\

~
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);> Section 21: - Power to take samples of effluents and procedure
to be followed in.connection therewith.

» Sectjon 23: - Power of entry and inspection (any person
empowered by a State Board shall enter at any time, with
assistance as he considers necessary, any place-for performin.g
any functions of the Board entrusted to him; examining any plant,
record, register, document or any other material object or for
conducting a search).

~ Section 24: - Prohibition on use of stream or well for disposa! of
polluting matter, etc.

~ Section 25 & 26: - Restrictions on new outlets and new
discharges (no person shall, without the previous consent of the
State Board establish or take any steps to establish any industry,
operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land; bring
into use any new or altered outlet for the discharge of sewage).

)- ,Section 25 (4): - Grant of consent for discharge of sewage,
consent will be valid for such period as specified in the, order.

» Secti,on 25 (7): - (De,emed consent) The consent shall, unless
given or refused earlier, be deemed to have been given
unconditionallv on the expiry of a period of four months of the
making of an application in this behalf complete in all respects to
the State Board.

). Section 27: - Refusal or withdrawal of consent by State Board.

»- Section 28: - Appeals (any person aggrieved by an order made
by the State Board under section 2S, section 26 or section 27 may,
within thirty days from the date on which the order is
communicated to him, prefer an appeal to Appellate Authority as
the State Government may think fit to constitute).

);.> Section 29: - Revision (The State Government may either of its
own motion or on an application made to it, call for the records
where an order has been made by the State Board under section
25, 26 or 27' for the purpose of satisfying itself as to the legality or
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.,
propriety of any such order and may pass such order in relation
thereto as it may think it).

~ -Section33A: - Power-to give directions
(a) the closure, prohibition or regulation of any industry, operation or
process;or
(b) the stoppage or regulation of supply of electrlcitv, water or any other
service

~ Section 338: - Appeal to NGT (Against Order of Appellate
Authority under section 28, Order of State Government under
section 29, directions issued under section 33A).

»Section 41-47: - Penal provision for violation of different
provisions of this act.

~ Section 49: - Cognizance of offences (No court shall take
cognizance of any offence under this Act except on a complaint
made by- (a) a Board or any officer authorised in this behalf by
it; or (b) any person who has given notice of not less than sixty
days).

~ Section 52: - State Water Laboratory (State Government may, by
notification in the Official Gazette, (a) establish a State Water
Laboratory; or (b) specify any laboratory or institute as a State
Water Laboratory).

» Section 53: - Analysts (State Government may, by notification
appoint Government analysts for the purpose of analysis of water
and waste water samples).

» Section 56: - Compulsory acquisition of land for the State Board
(Any land required by a State Board for the efficient performance
of its functions such land shall be acquired for the State Board
under the provisions of the Land Acquisition Act, 1894 (1 of 1894),
or under any law).

~ Section 62: - Power of State Government to supersede State
Board•

.~ Section 64: - Power of State Government to make Rules.
)

k-
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The Air (Prevention and Control of Pollution) Act, 1981

~ Purpose: - For the prevention, control and abatement of air
pollution, for the establishment.

)- Section 4: - State Pollution Control Boards constituted under the
Water (P&CP)Act, 1974 to be State Boards under this Act.

)- Section 10: - Meetings of Board (The Board shall meet at least once
in every three months). The Chairman may convene a meeting of the
Board at such time as he thinks fit.

> Section 11: - Constitution of committees (Board may constit.ute as
many committees consisting wholly of members or wholly of other
persons or partly of members and partly of other persons, and for
such purpose or purposes as it may think fit).

;...Section 14: - Member-secretary and officers and other employees
o/Board

> The member-secretary shall exercise such powers and perform such
duties as may be prescribed or as may, from time to time, be delegated
to him by the Board or its chairman.

~ Board may appoint such officers and employees as it considers
necessary for the efficient performance of its functions.

> Section 15: - D'elegation of powers State Board may, by order,
delegate to the Chairman or the member-secretary or any other
officer of the Board such of its powers and functions under this Act
as it may deem necessary.

> Section 17: - Functions 0/State Board
~ to plan a comprehensive programme for the prevention, control or

abatement of air pollution and to secure the execution thereof;
~ to advise the State Government on any matter concerning the

prevention, control or abatement of air pollution;
)- Section 18: - Power to Give direction

}> The Central Board shall be bound by such directions in writing as the
CentraJ Government may give to it; and

)i> Every State Board shall be bound by such directions in writing as the
Central Board or the State Government may give to it:

» Where a direction given by the State Government is inconsistent with
the direction given by the Central Board, the matter shall be referred to
the Central Government for its decision.
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~. Section 20: - Power to give instructions fat ensuring standards for
emission from automobiles.

> Section 21: - Restrictions on use of certain industrial' plants (no
person shall, without the previous consent of the State Board,
establish or operate any industrial plant in an air pollution control
area);

> Section 21(4): ~(Grant or refusal of consent)
~ Within four mo:nths after the receipt of the application for consent State

Board shall in writing [and for reasons to be recorded in the order, grant
the consent applied for subject to such conditions and for such period as
may be specified in the order, or refuse such consent] .

.}> State Board may cancel such consent before the expiry of the period for
which it is granted or refuse further consent after such expiry If the
conditions subject to which such consent has been granted are not
fulfilled: before cancelling a consent or refusing a further consent, a
reasonable opportunity of being heard shall begiven to the concerned.

~ Section 22; ~ Persons carrying on industry, etc., not to allow
emission of air pollutants in excess of the standard laid down by
State Board.

~ Section 24: Power of entry and inspection (any person
empowered by a State Board shall enter at all reasonable time, with
assistance as he considers necessary, any place-for performing any
functions of the Board entrusted to him; examining anv pla.nt,
record, register, document or any other material object or for
conducting a search).

~ Section 25: - Power to obtain information State Board or any
officer empowered by it may call for any information (including types
of air pollutants emitted into the atmosphere and the level of the
emission of such air pollutants) from occupier / any other person
.carrying on any industry j operating any control equipment /
industrial plant and for the purpose of verifying the correctness of
such information, the State Board or such officer shall have the right
to inspect the premises where such industry, control equipment or
industrial plant is being carried on or operated.

> Section 26:- Power to take samples of air or emission and
procedure to be followed in connection therewith.
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~ Section 27: - Reports of the result 0/ analysis on samples taken
under section 26.

}ii;;- Section 28: - State Air Labora'tory State Government may, by
notification in the Official Gazette, (a) establish one or more State Air
Laboratories; or (b) specify one or more laboratories or institutes as
State Air Laboratories.

» Section 29: - Analysts (State Government may, by notification
appoint Government analysts for the purpose of analysis of samples
of air or emission).

» Section 31: -Appeals (any person aggrieved by an order made by the
State Board under this Act may, within thirty days from the date on
which the order is communicated to him, prefer an appeal to
Appellate' Authority as the State Government may think fit to
constitute).

» Section 31A: - Power to give directions
(a) the closure, prohibition or regulation of any industry, operation or
process: or
(b) the stoppage or regulation of supptv of electricity, water or any other
service

)' Section 318·: - Appeal to NGT against order or decision of the
Appellate Authority under section 31.

)- Section 37-41: - Penal provision for violation of different provisions
of this oct.

> Section 43: - Cognizance0/ offences (No court shall take cognizance
of any offence under this Act except on a complaint made by- (a) a
Board or any officer authorised in this behalf by it; or (b) any person
who has given notice of not less than sixty days).

~ Secti.on47: - Power 0/State Government to supersedeState Board.
}ii;;- Section 54: - Power of State Government to make rules.
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·.

Solid Waste Management Rules,2016:

SL
No.

Authority Job

1 Ministry of Environment, The Ministry of Environment, Forest and
Forest and ClimateChange ClimateChangeshall be responsible forover all

monitoring the implementation oft;heserules in
the country. It shan constitute a Central
Monitor-figCommitteeunder the Chairmanship
of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not
below the rank of Joint Secretary or Advisor
from the followingnamely,-

L Ministry ofHousingand Urban Affairs:
2. Ministry ofRural Development;
3. Ministry ofChemicalsand Fertilizers;
4. Ministry ofAgriculture;
5. Central Pollution ControlBoard;
6. Three State Pollution ControlBoards or

Pollution Control Committees by
rotation;

7. Urban Development Departments of
three State Governments byrotation:

8. Rural DevelopmentDepartments from
two State Governments by rotation;

9. Three Urban Localbodies by rotation;
10. Twocensus towns by rotation;
11.FICCI,CIl;
12.Twosubject experts

2. This CentralMonitoringCommitteeshall.
meet at least once in a year to monitor
and review the implementation of these
rules. The Ministry of Environment,
Forest and Climate Change may co-opt
other experts, if needed. The Committee
shall be renewed every three years.

2 Duties ofMinistry of Housing
and Urban Affitirs

,
1. The Ministry of Housing and Urban

Affairs shall coordinate With State
Governments and Union territory
Administraticns to

a. take periodic review of the measures
taken by the states and local bodies for
improving solid waste management
practices and execution of solid waste
management projects funded by the
Ministry and external agencies at'Ieast
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once in a year and give advice on taking
corrective measures;

b. formulate national policy and strategy
on solid waste management including
policy on waste to energy In.consultation
with stakeholders within six months
from the date of notification of these
rules;

c. facllitate States and Union Territories in
formulation of state policy and strategy
on solid management based on national
solid waste management policy and
national urban sanitation policy;

d. promote research and development in
solid waste management sector and
disseminate infonnation to States and
local bodies;

e. undertake training and capacity building
of local bodies and other-stakeholders; 1
[***];

f. provide technical guidelines and project
Mance to states, Union territories and
local bodies on solid waste management
to facilitate meeting timelines and
standards, 2 [and] 3;

g. ensure the implementation of these
rules by the States and the Union
territories as·per rule 111.

3 Duties of Department of 1. The Department of Fertilisers through
Fertilisers, Ministry of appropriate mechanisms shan -
Chemicals and Fertilisers a. provide market development

assistance on city compost: and
b. ensure promotion of co-

marketing of compost with
chemical fertilisers in the ratio. of
3 to 4 bags; 6 to 7 bags by the
fertiliser companies to the extent
compost is made available for
marketing to the companies.

4 Duties of Ministry of The Ministry of Agriculture through
Agriculture, Government of appropriate mechanisms shall, -
India. a. provide flexibility "in Fertiliser Control

Order for manufacturing .and sale of
compost;

b. propagate utlisation of compost on farm
land;

c. set up laboratories to test quality of
compost produced by 10eaJ authorities
or their authorised ag~ncies; and
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..,

d. issue suitable guidelines for maintaining
the quality of compost and ratio ofuse of
compost visa-a-Vis chemical fertilizers
while applyin~compost to farmland.

5 Duties of the Ministry of The Ministry of Power through appropriate
Power mechanisms shall ~

a. decide tariff or charges for the power
generated from the Waste to energy
plants based on solid waste.

b. compulsory purchase power generated
from such waste. to energy plants by
distribution company;

6 Duties ofMinistry ofNewand The Ministry of New and Renewable Energy
Renewable Energy Sources Sources through appropriate mechanisms

shall-
a. facilitate infrastructure creation for

waste to energy plants; and
h. provide appropriate subsidy or

incentives for sucb waste to energy
plants.

7 Duties of the Secretary-in­
charge" Urban Development
in the States and Union
territories

1. The Secretary, Urban Development
Department in the State or Union
territory through the Commissioner or
Director of MunicipalAdministration or
Director of local bodies shall-

a. prepare a state policy and solid waste
management strategy for the state or the
union territory in consultation with
stakeholders including representative of
waste pickers, self help group and
similar groups working in the field of
waste management consistent with
these rules, national policy on solid
waste management and national urban
sanitation policy of the Ministry of
Housing and Urban Affairs, in a period
not later than one year from the date of
notification of these rules;

b. while preparing State policy and
strategy on solid waste management, lay
emphasis on waste reduction, reuse,
recycling. recovery and optimum
utilisation of various components of
solid waste to ensure minimisation of
waste going to the landfill and minimise
impact of solid waste on human health
and environment:

c. state policies and strategies should
acknowledge the primary role played by

------------------ .____ -
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.the informal sector of waste pickers,
waste collectors and recycling industry
in reducing waste and provide broad
guidelines regarding integration of
waste picker or informal waste
collectors in the waste management
system.

d. ensure Implementation of provisions of
these rules by all local authorities;

e. direct the town planning department of
the State to ensure that master plan of
every city in the State or Union territory
provisions for setting up of solid waste
'processing and disposal facilities except
for the cities who are members of
common waste processing facility or
regional sanitary landfill for a group of
cities: and

f. ensure identification and allocation of
suitable land to the local bodies within
one year for setting up of processing and
disposal facilities for solid wastes and
incorporate them in the master plans
(land use plan) of the State or as the case
may be, cities through metropolitan and
district planning. committees or town
and country. planning department;

g. direct the town planning department of
the State and local bodies to' ensure that
a separate space for segregation,
storage, decentralised processing of
solid waste is demarcated in the
development plat). for group housing or
commercial, institutional or any other
non-residential complex exceeding 200
dwelling or havinga.plot area exceeding I

5;000 square meters;
h. direct the developers of Special

Economic Zone, Industrial Estate,
Industrial. Park to earmark at least five
percent of the. total area of the plot or
minimum five plots or sheds for
recovery and recycling faciJity.

i. facilitate establishment of common
regional sanitary land fill for a group of
cities and towns faUingwithin a distance
of 50 km (or more) from the regional
facility on a cost sharing basis and

38

1153



ensure professional management of
such sanitary landfills;

j. arrange for capacity building of local
bodies in managing solid waste,
segregation. and transportation or
processing of such waste at source;

k, notify buffer zone for the solid waste
processing and disposal facilities of
more than five tons per day in
consultation with the State. Pollution
Control Board; and

l. Start a scheme on registration of waste
pickers and waste dealers.

8 Duties of District Magistrate
or District' colrector or Deputy
Commissioner

The District Magistrate or District Collector or
as the case may be, the Deputy Commissloner
shall, -

a. facilitate identification and allocation of
suitable Iandas per clause (0 of rules 11
for setting up solid waste processing and
disposal 'facilities to local authorities in
his district in close coordination with the
Secretary-in-charge of State Urban
Development Department within one
year from the date of notification of
these rules;

b. review the performance of local bodies,
at least once in a quarter on waste
segregation, processing, treatment and
disposal and take corrective measures in
consultation With 'the Commissioner or
Director of Municipal Administration or
Director of local bodies and secretary­
incharge of the Stale Urban
Development

9 Duties of the Secretary-in­
charge of ,Village Panchayats
or Rural Development
Department in the State and
Union territory

1. The Secretary-ill-charge of Village I

Panchayats or Rural Development
Department in the State and Union
territory shall have the same duties as
the Secretary-in-charge, Urban
Development in the States and Union
territories, for the areas which are
covered under these niles and are under I

therr jurisdictions. I

Duties of Central Pollution
Control Board

The Central Pollution Control Board shall, -
a. co-ordinate with the State Pollution

Control Boards and the Pollution Control
Committees for implementation of these
rules and adherence to the prescribed
standards by local authorities:

39

1154



,-

the implementation of these rilles by
loeal bodies;

b. formulate the standards for ground
water; ambient air. noise pollution,
leachate in respect of aU solid waste
processing and disposal facilities;

c. review environmental standards and
norms prescribed for solid waste
processing facilities or treatment
technologies and update them as and
when required;

d. review through State Pollution Control
Boards Of Pollution. Control Committees,
at least once in a year, the
Implementation of prescribed.
environmental standards for solid waste
processing faeihties or treatment
technologies and compile the data
monitored by them;

e. review the proposals of State Pollution
Control Boards or Pollution Control
Committees on use of any new
technologies for processing, recycling
and treatment of solid waste and
prescribe performance standards,
emission norms for the same within 6.
months;

f. monitor through State Pollution Control
Boards or Pollution Control Committees

I

g. prepare an annual report on
Implerrrentation of these rules on the
basis of reports received from State
Pollution Control Boards and
Committees and submit to the Ministry
of Environment, Forest and Climate
Change and the report: shall also be put
in public domain;

h. publish guidelines for maintaining
buffer zone restricting any residential)
commercial or any other construction
activity from the outer boundary of the
waste processing and disposal facilities
for different sizes of facilities handling
more than five tons per day of solid
waste;

i. publish guidelines; from time to time, on
environmental aspects of processing and
disposal of solid waste to enable local
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(vi) Sponsoring of training and
awareness programme on
Hazardous and Other Waste
Management related
activities.

,5 Central Pollution Control Board
constituted under the Water
(Prevention and Controlof Pollution)
Act,1974

(0 Co-ordination of activities of
State Pollution Control
Boards

(ii) Conduct training courses fOT
authorities dealing With
management of hazard-ous
and other wastes

(iii) Recommend standards and
specifications for treatment
arid disposal Of wastes and
leachates, recommend
procedures for
characterisation of hazardous
wastes.

[iv] Inspection of facilities
handling hazardous waste as
and when necessary.

'(v) Sector specific
documentation te identify
waste for inclusion in these
rules.

(vi) Prepare and update
guidelines to prevent or
minimise the generation and
handling of hazardous and
other wastes.

(vii) Prepare and update
guidelines; Standard
Operating Procedures (SoPs)
for recycling, utilization, pre­
processing. co-processing or
hazardous and other wastes.

(viii) To prepare annual review
report on management of
hazardous waste.

(ix) Any other function assigned
by the Ministry of
Environment, Forest and
Climate Change,from time ta
time,
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Rules and their implementing authorities:

Hazardous and Other Wastes (Management and Trasnboundary Movement) Rules, 2016:

prepare integrated plan for effective
implementation ofthese provisions arid

I to submit annual report to the Ministry
of Environment, Forest and Climate
Change; in the Central Government.

S1. Authorities Job
No.
1 Department of Industry in the State to ensure earmarking or allocation of

industrial space or shed for recycling,
pre-processing and other utilisation of
hazardous or oilier waste in the existing
and upcoming industrial park; estate and
industrial clusters;

2

3

4

Department of Labour in the State

State Government

Ministry of Environment, Forests
and Climate Change under the
Environment (Protection)Act, 1986

(a) ensure recognition and registration
of workers involved in recycling,
preprocessing and .other utilisation
activlties:
(b) assist formation of groups of such
workers to facilitate setting up such
facilities;
(c) undertake industrial skill
development activities for the workers
involved in recycling, pre-processing and
other utilisation;
(d) undertake annual monitoring and to
ensure safety and health of workers
Involved in recycling, pre-processing and
other utilisation.

(i)

(li)

Identification of hazardous
and other wastes
Permission to exporters of
hazardousand other wastes

(ill) Permission to importer of
hazardous and other wastes

(iv) Permission for transit of
hazardous and other wastes
through India.

(v) Promote environmentally
SOUnd management of
hazardous and other waste.
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5

.6

7

8

Duties of State Pollution
Control Board

Duties of Urban
Development Department

Duties of Gram Panchayat

Responsibility of retailers
and street vendors

Pollution ControJ Board or the Pollution
Control Committees.

6. Every producer shan maintain a record- of
details of the person engaged in supply of
plastic used as raw material to
manufacture carry bags or plastic sheet or
like or cover made of plastic sheet or
multilayered __I:!_ackag!n_g.

The State Pollution Control Board and Pollution
Control Committee in respect of a Union territory
shall be the authority for enforcement of the
provisions of these rules relating to registration,
manufacture of plastic products and multilayered
packaging, processing, and disposal of plastic
wastes.
The concerned Secretary-in-charg-e of Urban
Development of the State or a Union Territory
shall be the authority for enforcement of the
provisions of these rules relating to waste
management by waste generator; use of plastic
carry bags, plastic sheets or like, covers made of
plastic sheets and multilayered packaging.
The concerned Gram Panchayat shall be the
authority for enforcement of the provisions of
these rules relating to waste management by the
Waste generator, use of plastic carry bags, plastic
sheets or like, covers made of plastic sheets and
multilayered packaging in the rural area of the
State or a Union Territory.

1. Retailers or streetvendors shall not sell or
provide commodities to consumer in
carry bags orplastic sheet or multilayered
packaging, which are not manufactured
and labelled or marked, as per prescribed
under these rules.

2. Every retailers or street vendors selling or
providing commodities in, plastic carry
bags or multilayered packaging or plastic
sheets or like or covers made of plastic
sheets which are not manufactured or
labelled or marked in accordance with
these rules shall be liable to pay such fines
as specified under the bye-laws of the
local bodies.
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Handling) Rules, 2000 notified vide S.O
908(E) dated the 25th September, 2000
under the Act or amendment from time to
time.

4 Responstbility of producers,
Importers and Brand
Owners

1. The producers, Within a period. of six
months from the date of publication of
these rules, shall work out modaltties for
waste collection system based on
Extended Producers Responsibility and
involving State Urban Development
Departments, either fndividually or
collectively, through their own
distribution channel or through the local
body concerned.

2. Primary responsibility for collection of
used multi-layered plastic sachet or
pouches or packaging is of Producers,
linporters and Brand Owners who
introduce the products :in the market.
They need to establish a System for
collecting back the plastic waste
generated due to their products. This pian
of collection- to be submitted to the State
Pollution Control Boards While applying
for Consent to Establish or Operate or
Renewal. The Brand Owners whose
consent has .been renewed before the
notification of these rules shall submit
such plan within one year from the date of
notification of these rules and implement
with two years thereafter:

3. manufacture and use. of non- recyclable
multilayered plastic; if any Should be
phased out in Two years time.

4. The producer, within a period of three
months from the date- of final publication
of these rules in the OfficialGazette shall
apply to the Pollution Control Board or the
Pollution Control Committee, as the case
may be, of the States or the Union
Terrttories administration concerned, for
grant of registration.

5. No producer shall on and after the expiry
ora period of Six Months from the date of
final publication of these rules in the
Offictal Gazette manufacture or use any
plastic or multilayered packaging for
packaging of commodities without
registration from the concerned State

\
L-~
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Responsibility of waste
generator

plastic waste fraction to recyclers I
having valid registration; ensuring
that no damage is caused to the
environment during this process:

b. creating awareness among all
stakeholders about their
responsibilities: and

c. ensuring that open burning of plastic
waste does. not take place.

1. The waste generator shall.-
a. take steps to minimize generation

of plastic waste and segregate
plastic waste at source in
accordance with the Solid Waste
Management Rules, 2000 or as
amended from time to time.

b. not litter the plastic waste and
ensure segregated storage ofwaste
at source and handover segregated
waste to urban local body or gram
panchayat or agencies appointed
by them or registered waste
pickers: registered recyclers or'
waste collection agencies;

2. All institutional generators of plastic
waste, shall segregate and store the waste
generated by them in accordance with the
Municipal SQLidWaste (Management and
Handling) Rules, 2000 notified vide s.o
908(E). dated the 25th September, 2000
under the Act or amendment from time re
time and handover segregated wastes to
authorized waste processing ot disposal
facilities or deposition centers either on
its own Of through the authorized waste
collection agency.

3. All waste generators shall pay such user I

fe'e or charge as may be specified in the
byelaws of the local bodies for plastic
waste management such as waste
collection or operation of the facility
thereof etc.; I

4. Every person responsible for organising
an event in open space, which involves
service of food stuff in plastic or
multilayered packaging shall segregate
and manage the waste generated during
such events in accordance with. the
Municipal Solid Waste (Management and
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Plastic WaSte Management Rules' 2016:-

51.
No.
1

Authority

Responsibility of local body

Responsibility of GraI11
Panchayat

Duties/Responsibilities

1. Every local body shall be responsible for
development and setting up of infrastructure
for segregation, .collection, storage,
transportation, processing and disposal of the
plastic waste either on its own or by engaging
agencies OT producers. . -

2. The local body shall be responsible for setting
up, operationalisation and coordination of
the waste management system and for
performing the associated functions,
namelyr-
a. Ensuring segregation, eollecuon, st-orage,

transportation, processing and disposal Of
plastic waste;

b. ensuring that no damage is.caused to the
environment during this process;

c. ensuring channelization of recyclable
plastic waste fraction to recyclers:

d. ensuring processing and disposal on non­
recyclable. fraction of plastic waste In
accordance With the guidelines issued by
the Central PollutionControl Board;

e. creating awareness among all
stakeholders about their responsibilities;

f. engaging civil societies Orgroups working
with waste pickers; and

g. ensuring that open burning of plastic
waste does not take. place.

3. The local body for setting up of system for
plastic waste management .shan seek
assistance of producers and such system shall
be set up within one year from the date of
final publication, of these rules. in the Official
Gazaette of India.

4. The 'Joe31 body to frame bye-laws
incorporating- the provisions of these rules.
1. Every gram panchayat either on its own or

by engaging an agency shall set up,
operationalise and co-erdlnate for waste
management inthe rural area under their
contml and for performing the associated
functions; namely,
a. ensuring segregation, collection,

storage, transportation, plastic waste
and channelization of recyclable
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..

14 Duty of manufacturers or
brand owners of disposable
products and sanitary
napkins and diapers

15 Duties of the industrial units
located within one hundred
10n from the refused derived
fuel and waste to energy
plants based on solid waste

•

and the conditions stipulated in the
authorisation and the standards
specified in Schedules I and II under
these rules as and when deemed
appropriate but Bot less than once in a
year.

5. The State Pollution Control Board or the
Pollution Control Committee may give
directions to locaJ bodies fur safe
handling and disposal of domestic
hazardous waste deposited by the waste.
generators at hazatdous waste
deposition facilities.

6. The State Pollution Control Board or the
Pollution Control Committee shall
regl!late Inter-State movement of waste.

1. All manufacturers of disposable
products such as tin, glass, plastics
packaging, etc., or brand owners who
introduce such products in the market
shall provide necessary financial
assistance to local authorities for
establishment of waste management
system.

2. All such brand owners who sell or
market their products insuch packaging
material which are non-biodegradable
shall put In place a system to collect back
the packaging waste generated due to
their production.

3. Manufacturers or brand owners or
marketing companies of sanitary
napkins and diapers shall explore the
possibility of using all recyclable
materials in their products or they shall
provide a pouch or wrapper for disposaJ
of each napkin or diapers along with the
packet- of their sanitary products.

4. All such manufacturers, brand ownersor
marketing companies shall educate the
masses for wrapping and disposal of
their products.

All industrial units using fuel and located within
one. hundred krn from a solid waste based
refused derived fueJ plant shall make
arrangements within six months from the date
of notification of these rules to replace at least
fivepercent of their fuel requirement by refused
derived fuel so produced.
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e. issue authorisation within a period
of s_ixtydays in Form II to the local
body or an operator of a facility or
any other agency authorised by local
body stipulating compliance criteria
and environmental standards as
specified in Schedules r and II
includmg'other conditions, as may be
necessary;

f. synchronise the validity of said
authorisation with the validity of the
consents;

g. suspend or cancel the authorization
issued under clause (a) any time, if
the local body or operator of the
facility fails to operate the facility as
per the conditions stipulated:
provided that no such authorization
shall be suspended or cancelled
without giving notice to the local
body or operator; as the case may he;
and

h. on receipt of application for renewal,
renew theautherisatienfor next five
years, 'after examining every
application on merit and subject to
the condition that the operator of the
facility hasfulfilled all the provisions
of the rules, standards or conditions
specified in the authorisation,
consents or environment clearan ceo

2. The State Pollution Control Board or
Pollution Control. Committee shall, after
giving reasonable opportunity of being
heard to the applicant and for reasons
thereof to be-recorded inwriting, refuse
to grant or renew an authorisation.

3. In case of new technologies, where no
standards have been prescribed by the
Central Pollution Control Board, State
Pollution Control Board or Pollution
Control Committee, as the case. may be,
shall approach Central Pollution Control
Board for getting standards specified.

4. The-State Pollution Control Board or the
Pollution Control Committee, as the case
may be, shall monitorthe compliance of
the- standards as prescribed or laid down
and treatment technology as approved
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buildings, large commercial
complexes, malls, housing
complexes and the like in
cornpartmentalised and covered
vehicle to the respective processing
facilityJ.

13 Duties of State Pollution
Control Board or Pollution
Control Committee

a. The State Pollution Control Hoard or
Pollution Control Committee shall-

a. enforce these rules in their State
through local 'bodies in their
respective jurisdiction and review
implementation of these rules at
least twice a year in close
coordination with concerned
Directorate of Municipal
Administration or Secretary-in­
charge of State Urban Development
Department;

b. monitor environmental standards
and adherence to conditions as
specified under the Schedule I and

I

Schedule II for waste processing and
disposal sites;

c. examine the proposal for
authorisation and make such
inquiries as deemed fit after the
receipt of the application for the
same illForm I from the local body or
any other agency authorised by the
local body;

4, while exalIlining the proposal for
authorisation, the requirement of
consents under respective
enactments and views of other
agencies like the State Urban
Development Department,_ the Town
and Country Planning Department,
District Planning Committe-e or
Metropolitan Area Planning
Committee, as may be applicable;
Airport or Airbase Authority, the
Ground Water Board, Railways,
power .distribution companies,
highway department and other
relevant agencies shall be tak-en into
consideration arid they shall be.given
four weeks time, to give their views, if
any;
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(viii) handover segregated waste
to waste pickers, waste
collectors, recyclers or
waste collection agencies;
and

(ix) pay monthly user fee or
charges to waste collectors
or local bodies or any other
person authorised by the
10taJ body fer sustainability
of solid waste management.

(zh) stop land filling or dumping of
mixed waste soon after the timeline
as specified in rule 23 for setting up
and operationalisation of sanitary
Iandfill ls over:
(zi) allow only the non-usable, non­
recyclable, non-biodegradable, non­
combustible and nonreactive inert
waste and pre-processing rejects
and. residues from waste processing
facilities to go to sanitary landfill
and the sanitary landfill sites shall
meet the specifications as given in
Schedule-I, however, every effort
shall bemade to recycle or reuse the
rejects to achieve the desired
'objective of zero waste golng to
landfill;
(zj) investigate and analyse all Qltl
open dumpsites and existing
operational dumpsites for their
potenttal of bio-mining and bio­
remediation and wheresoever
feasible, take necessary actions to
biomine or bio-remediate the sites:
(zk) in absence 'of the potential of
bio-mirring and bio-rernediation of
dumpsite, it shall be scientifically
capped as pet landfill capping
norms to prevent further damage to
the environment. 1
(zl) collect and transport bio­
degradable, non-bio-degradable
and domestic.hazardous waste from
households including slums and
informal settlements, commercial,
Instttuttonal and other non­
residential premises, multi-storey
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(ze) ensure that provisions for setting up
of centers.for collection, segregation and
storage of segregated wastes, are
incorporated in building plan while
granting approval of building plan of a
group housing society or market
complex; and

(zf) frame bye-laws and prescribe
criteria for levying of spot fine for
persons Who litters or fails to comply
with the provisions of these rules and
delegate powers to officers or local
bodies to levy spot fines as per the bye
laws framed; and

(zg) create public awareness through
information, education and
communication campaign and educate
the waste generators on the Following;
namely: -

(i) not to Litter;
(ii) minimise generation of

waste;
(iii) reuse the waste to the

extent possible;
(ivJ practice segregation of

waste ·into bio-degradable,
non-biodegradable
(recyclable an.d
combustible), sanitary
waste and domestic
hazardous wastes at
source;

(v) practice horne cornposting,
vermi-compostlng, bio-gas
generation or community
leveJ composting;

(vi) wrap securely used
sanitary waste as and when:
generated in the pouches
provided by the brand
owners or a suitable
wrapping as prescribed by
the local body and place the
same in the bin meant for
non- biodegradable waste;

(vii) storage of segregated waste
at source indifferent bins;
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;

(zb) the annual report-shall then be sent
to the Secretary-in-Charge of the State
Urban Development Department or
village panchayat or rural development
department and to the respective State
Pollution Control Board or Pollution
Control Committee by the 31st May of
everyyear;

discretionary functions of the local body
have been allocated only after meeting
the requirement of necessary funds for
solid waste management and other
obJigatory functions of the local body as
per these rules;

y. make an application in Form-I for grant
of authorisation for setting up waste
processing, treatment or disposal
facility, if the volume of waste is
exceeding five metric tones per day
including sanitary landfills from the
State Pollution Control Board or the
Pollution ControlCommittee. as the case I

maybe; I

z. submit application for renewal of
authorisation at least sixty days before
the expiry of the validity of
authorisation;
(za)prepare and submit annual report in
Form [Von or before the 30th April of
the succeeding year to the
Commissioner or Dtreetor, Municipal I

Administration or designated Officer;

(zc) educate workers including contract
workers and supervisors for door to
door collection of segregated waste and
transporting the unmixed waste during
primary and secondary transportation
to processing or disposal facility;

(zd] ensure that the operator of a facility
provides personal protection equipment
including uniform, fluorescent jacket,
hand gloves, raincoats, appropriate foot
wear and masks to allworkers handling
solid waste and the same are used by the.
wor-kforce;
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odour and maintenance of hygienic
conditions around the facility;

u. phase out the use of chemical fertilizer in
two years and use compost in all parks,
gardens' maintained, by the local body
and wherever possible in other places
under Its [urisdiction, Incentives may be·
provided to recycling initiatives by
informal waste recycling Sector.

v. facilitate construction, operation and
maintenance of solid waste processing
facilities and associated infrastructure
on their own or with private sector
participation or through any agency for
optimum utilisation of various
Components of solid waste adopting
suitable technology including the
following technologies and adhering to
the guidelines issued by the Ministry of
Housing and Urban Affairs from time to
time and standards prescribed by the
Central Pollution Control Board.
Preference shall be given to.
.decentralised processing to minimize
transpertation .cost and environmental
impacts .such as
a. bio-methanation, microbial

composting, vermi -composting,
anaerobic dtgestion or any other
appropriate processing for bio­
stabilisation of biodegradable
wastes;

b. waste to energy processes including
refused derived fuel for combustible
fraction of waste or supply as
feedstockto solid waste based power
plants or cement.kilns:

w. undertake on their own of through any
other agency construction, 'operation I

and ~aintena~ce of sanitary landfill and I

associated infrastructure as per
Schedule 1 for disposal of residual
wastes in a manner prescribed under
these rules:

x. make adequate provision of funds for
capital investments as well as operation
arid maintenance of solid waste
management services. in the annual
budget ensuring that funds for
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to the waste collectors or agency
authorised by local body;

I. provide training on solid waste
managementto waste-pickers and waste
collectors;

m. collect waste from vegetable, fruit,
flower, meat, poultry and fish market on
day to day basis and prQ1110tesetting up
of decentralised compost plant or bio­
methanation plant at suitable locations
in the markets Or in the viCinity of
markets ensuring ..hygienic conditions;

n, coIJect separately waste from sweeping
of streets, lanes and-by-lanes daily, or on
alternate days or twice a week
depending on the density of Population,
commercial activity and local situatien;

o. set up covered secondary storage facility
for temporary .storage of street
sweepings and silt removed from
surface drains in cases where direct
collection of such waste into transport
.vehicles is 110t convenient. Was.te so
collected shall be collected-and disposed
of at regular intervals as decided by the
local body;

p. collect horti-culture;. parks and garden
waste separately and process in the
parks and gardens, as far as possible;

q_. transport segr-egated bio-degradable
waste to the processing facilities like
compost plant, bio-methanation plant or
any such facility. Preference shall be
given for on-site processing of such
waste;

r. transport non-bio-degradable waste to
the respective processing facility .or
material recovery facthties or secondary
storage facility;

s. transport construction and demolition
waste as per the provisions of the
Construction and Demolition Waste
Management Rules, 2016;

t. involve communities in waste
management and promotion of home
composting, biogas generation,
decentralised processing of waste at
community level subject to control of
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g. direct waste generators not to litter i.e
throw or dispose of any waste such as
paper, water bottles, liquor bottles, soft
drink capes. tetra packs, fruit peel,
wrappers, etc,or 'burn OT burry waste on
streets, open public spaces, drains,
waste bodies and to segregate the waste
at source as prescribed under these
rules and hand over' the segregated
waste to authorised the waste pickers or
waste collectors authorised by the local
body;

h. setup material recovery facilities or
secondary storage facilities With
sufficient spate for sorting of recyclable
materials to enable informal or
authorised waste pickers and waste
collectors to separate recyclables from
the waste and provide easy access to
waste pickers and recyclers for
collection ofsegregated recyclablewaste
such as paper, plastic,metal, glass, textile
from the source of generation or from
material recovery facilities; Bins for
storage of bio-degradable wastes shall
be painted green, those for storage. of
recyclable Wastes shall be printed 1
[blue) and those for storage of other
wastes shall be printed black;

L establish waste deposition centres for
domestic hazardous waste and give
direction for waste generators to deposit
domestic hazardous wastes at this
centre for its safe disposal, Such facility
shall be established ina city or town in a
manner that one centre is set up for the
area of twenty square kilometers orpart !

thereof and notify the timings of I,

receiving domestic hazardous waste at
such centres;

j. ensure safe storage and transportation
of the 'domestic hazardous waste to the
hazardous waste disposal facillty or as
may be directed by the State Pollution
Control Board or the Pollution Control
Committee;

k. direct street sweepers not to burn tree
leaves collected from street sweeping
and store them separately and handover
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11 Duties and responsibilities of
local authorities and vilJage
Panchayats of census towns
and urban agglomerations

bodies to comply with the provisions of
these rules; and

j, provide guidance to States or Unien
territories on inter-state movement of
waste.

The local authorities and Pan ehayats shall-
a. prepare a solid waste management plan

as per state policy and strategy on solid
waste management within six months
from the date of notification of state
policy and strategy and submit a copy to
respective departments of State
Government or Union territory
Administration or agency authorised by
the State Government or Union territory
Administration;

h. arrange for door to door collection of
segregated solid waste from aU
households including slums and
informal settlements, commercial.
'institutional and other non residential
premises. From multi-storage buildings.
large commercial complexes, malls,
housing complexes, etc, this may be
collected from the entry gate or any
other designated location;

c. establish a system to recognise
organisations of waste pickers or
informal waste collectors and promote
and establish a system for integration of
these authorised waste-pickers and
waste collectors to facilitate their
participation in solid waste
management Including door to door
collection ofwaste;

d. facilitate formation of Self Help Groups.
provide identity cards and thereafter
encourage integration in solid waste
management includtng door to door
collection of waste;

e. frame bye-laws incorporating the
provisions of these rules within one year
frora the date of notfftcatton of these
rilles and ensure timelyimplem.entation;

f. prescribe from time to time user fee as
deemed appropriate and collect the fee
from. the waste generators on its own or
through authorised agency:
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6.

7

State Government/Union Territory
Government/Administration

State Pollution Control Boards or
Pollution Control Committees
constituted under the Water
(Prevention and Control of Pollution )
Act, 1974

(i) Identification of site (s) for
common: Hazardous and
Other Waste Treatment
Storage and Disposal Facility
(TSOF)

[ii] Asses Environment lm:pact
Assessment (EIA) reports and
convey the decision Of
approval of site or otherwise
Acquire the site or inform
operator of facility or
occupier or association of
occupiers to acquire the site

(iii) Notification of sites.
(iv) Publish ·periodkally an

inventory of all potential or
existing disposal sites in the
State or Union Territory

(i) Inventorisation of hazardous
and other wastes

(U) Grant and renewal of
authorisation

(iii) Monitoring of compliance of
various provisions and
conditions of permission
including conditions of
perrmssion for issued by
Ministry of Environment,
Forest and Climate Change for
exports and imports

[iv] Examining the applications
for imports submitted by the
importers and forwarding the
same to Ministry of
Environment, Forest and
Climate Change

(\1) Implementation of
programmes to prevent or
reduce or mnunuse the
generation of hazardous and
other wastes.

(vi) Action against violations of
.these rules.

[vii] Any other function under
these Rules assigned by
Ministry of Environment,
Forest and Climate Change
from time to time.
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8

9

Directorate General of ForeignTrade
constituted under the Foreign Trade
(Development and Regulation] Act
1992

Port authority under Indian Ports
Act, 1908 (.15 of1908) and Customs
Authority under the Customs Act,
1962 (52 of 1962)

...

(i) Grant of licence for import of
hazardous and other wastes

(ill Refusal of licence for
hazardous and, other Wastes
prohibited for imports and
export

(i) Verifythe documents
(U) Inform the Ministry of

Environment, Forests and
Climate Change of any illegal
traffic

(iii) Analysewastes permitted for
imports and exports,
wberever required.

[iv) "Train officlals on the
"provisionsof these ruJ:es and.
In the' analysis of hazardous
and other wastes

(v) Take action against exporter
or importer for violations
under the Indian Ports .Act,
1908 or Custom.s.Act,.1962
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Rules and their implementing authorities:

E-Waste(Management) Rules,2016: -

S1.
No.

Authorities [ob

1 Responsibilities
manufacturer

of the 1. Collect a-waste generated during the manufacture of
any electrical and electronic equipment aridchannelise
it for recyclingor disposal;

2. appJy for an authorisation in Form 1 (a) in accordance
with the procedure prescribed under sub-rule (2) of
rule 13 from the concerned State Pollution Control
Board, which shall .give the authortsation in
accordance with Form1[bb]:

3. ensure that no damage is caused to the environment
during storage and transportation. ofe-waste:

4. maintain records of the e-waste generated, handled
and disposed in Form-Z and make such records
available for scrutiny by the concerned State Pollution
Control Board;

5. file annual returns in Form-S, to the concerned State
Pollution Control Board on or before the 30th day of
June followingthe financial year to which that return
relates.

2 of the The producer of electrica1and electronic equipment listed
inSchedule r shall be responsible for-

Responsibilities
producer

1. implementing the Extended Producers, Responsibility
with the followingframeworks, namely.-
a. collection and channehsation of e-waste generated

from the 'end-of-life' of their products or 'end-of­
life' products with same electrical and electronic
equipment code and historical waste available on
the date from which these rules come into force as
per Schedule.1in line with the targets prescribed in
Schedule UIin Extended Producer Responsibility -
Authorisation;

h. the mechanism used.for channelisation of e-waste
from 'end-of-life' products including those from
their service centres to authorised dismantler or
recycler shall be in accordance with the EXtended
Producer Responsibility-Authorisation. Incases of
fluorescent and other mercury containing lamps,
where recyclers are not available, channelisation
may be from collection centre to Treatment,
Storage and DisposalFacility; -
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c. for disposal in Treatment, Storage. and Disposal
Facility, a pre-treatment is necessary to immobilise
the mercury and reduce the volume of waste to be
disposed off;

d. Extended Producer Responsibility - Authorisation
should comprise of gen.eraIscheme for collection of
waste Electrical and Electronic Equipmentfrom the
Electrical and Electronic Equipment placed on the
market earlier, such as through dealer, collection
centres, Producer Responsibility Organisation,
through buy-back arrangement, exchange scheme,
Deposit Refund System, etc. whether directly or
through any authorised agency and channelising
the items so collected to authorised recyclers;

e. prcviding contact details such as address, e-mail
address, toll-free telephone numbers or helpline
numbers to consutner[s] or bulk consumer(s)
through their website and product user
documentation so as to facilitate return of end-of­
life electrical and electronic equipment;

t:. creating awareness through media, publications,
advertisements, posters, or by any other means of
communication and product user documentation
accompanying the equipment, with regard to -

(i) information on address, e-mail address, toll­
free telephone numbers or helpline numbers
and webstte:

(ii) information on hazardous constrtuenrs as
specified in sub-rule 1 of rule 16 in electrical
and electronic equipment;

(Ul) information on hazards of improper
handling; disposal, accidental breakage,
damage or improper recycling of e-waste:

(iv) instructions for handling and disposal of the
equipment after its use, along with the Do's
and Don'ts;

(\7) affixing a visible, legible and indelible
symbol given below 00 the products or
product user documentation t-o prevent e­
waste from being dropped in .garbage bins
containing waste destined for disposal:

(Vi) means and mechanism available for their
consumers to return e-waste for recycling
Including the details of Deposit Refund
Scheme, ifapplicable;

(vii) the producer shall opt to implement'
Extended Producer Responsibility
individually or collectively; In individual
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3 Responsibilities
collection centres

producer responsibility; producer may set up
his own collection centre or implement take
back system or both to meet Extended
Producer Responsibility. In collective system,
producers may tie-up as a member with a
Producer Responsibility Organisation or I

with e-waste exchange or both. It shall be
mandatory upon on the individual producer
in every case to seek Extended Producer
Responsibility - Authorisation from Central
Pollution Control Board in accordance with
the Form-I and the procedure laid down in
sub-rule (1) of rule 13; (2) to provide
information on the implementation of
Deposit Refund Scheme to ensure collection
of end-of-life products and their
channelisation to authorised dismantlers or
recyclers. if such scheme is included in the
Extended Producer Responsibility Plan.
Provided that the producer shall refund the­
deposit amount that has been taken from the
consumer or bulk consumer at the time of
sale. alongwith interest at the prevalent rate
for the period of the deposit at the time of
take back of the end-of lifeproduct;

3. the import of electrical and electronic equipment shall
be allowed only to producers having Extended
Producer Responsibility authorisation;

4. maintalning records in Form-Zof the e-waste handled
and make such records available for scrutiny by the
Central Pollution Control Boardor the concerned State
Pollution Control Board;

5. filingannual returns in Form-S,to the Central Pollution
Control Board on or before the 30th day of June
following the financial year to which that return
relates. In case of the Producer Withmultiple offices in
a State,Oneannual return combining information from
all the officesshall be filed;

6. the Producer shall apply to the Central Pollution
ControlBoard forauthorisation in Form1,which shall
thereafter grant the Extended Producer Responsibility
-Authorisation in Form l(~a).

7. Operation without Extended Producer Responsibility- .
Authorisation by any producer•.as defined in this rule,
shall be eonsidered as causing damage to the
environment

of 1. collect e-waste on behalf of producer or dismantler or
recycler or refurbisher including those arising from
orphaned products; Provided the collection centres

--_ .. --
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4 Responsibilities of dealers 1. in the case the dealer has been given the responsibility
of collection oil behalf of'the producer, the dealer shall
collect the ewaste by providing the consumer a box, bin
or a demarcated area to deposit ewaste, OT through
take back system and send the e-waste so collected to
collection centre or dismantler or recycler as
designated by producer;

2. the dealer or retailer or e-retailer shall refund the
amount as per take back system or Deposit Refund
Scheme of the producer to the depositor of e-waste:

3. every dealer shall ensure that the e-waste thus
generated is safely transported to authorised
disrnantlers or recyclers;

4. ensure that no damage is caused to the environment
during storage and transportation of e-waste.

5 Responsibilities of the 1. collect e-waste generated during the process of
refurbisher refurbishing and channelise the waste to authorised

disrnantler or recycler through its collection centre;
2. make an application in Form l(a) in accordance with

the procedure laid down in: sub-rule (4) of rule 13 to
the concerned State Pollution Control Board for grant
of one time authorisation; (a) the concerned Stale
Pollution Control Board shall authorise the
Refurbisher on one time basis as per Form 1 (bb) and
authorisation would be deemed as considered if not
objected to within a period of thirty days; (b) the
authorised Refurbisher shall be required to submit
details of e-waste generated to the concerned State
Pollution Control Beard on yearly basis;

3. ensure that no damage is caused to the environment
during storage and transportation of e-waste;

4. ensure that the refurbishing proces-s do not have any
adverse effect on the health and the environment;

established by producer can also collect a-waste on
behalf of dlsmantler, refurbisher and recyder
including those arising from orphaned products;

2. ensure that the facilities are in accordance with the
standards or guidelines issued by Central Pollution
Control Board from time to time;

3. ensure that the e-waste co-llected by them Is stored in
a secured manner till it is sent to authorised
disrnantler or recycler as the case may be;

4. ensure that no damage is caused to the environment
during storage and transportation of e-waste;

5. maintain records.In Form-2 of the e-waste handled as
per the guidelines of Central Pollution Control Board
and make such records available for scrutiny by the
Central Pollution Control Board or the concerned State
Pollution Control Board asand when asked for.
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6 Responsibilities of 1. consumers or bulk consumers of electrical and
consumer or bulk consumer electronic equipment listed in Schedule I shall ensure

that e-waste generated by,them is channelised through
collection centre or dealer of authorised producer or
dismantler or recycler or through the designated take
back service provider of the producer to authorised
disrnantler or recycler;

2. bulkconsumers of electrical and electronic equipment
llsted in Schedule I shall maintain records of e-waste
generated by them in Form-Z and make such. records
available for scrutiny by the concerned State Pollution
Control Board;

3. consumers or bulk consumers of electrical and
electronic equipment listed in Schedule I shall ensure
that such end-of-life electrical and electronic
equipment are not admixed with e-waste containing
radioactive material as covered under the provisions of
the Atomic Energy Act. 1962 (33 of 1962) and rules
made there under:

4. bulk consumers of electrical and electronic equipment
listed in.Schedule I shall file annual returns in Form-S,
to the concerned State Pollution Control Board on or
before ,the 30th day of June following the financial year I

to which that return relates. In case of the bulk
consumer with multiple offices in a State .•one annual
return combining information from all the offices shall
be filed to the concerned State Pollution Control Board
on or before the 30th day of June following the
financial year to which that return relates

..

7 of the 1. ensure that the facility and dismantling processes are
in accordance with the standards or guidelines
prescribed. by Central Pollution Control Board from
time to time;

2. obtain authorisation from the concerned State
Pollution Control Board in accordance with the
procedure under sub-rule (3) of rule 13;

3. ensure that no damage is caused to the environment
durina storage and transportation of e-waste:

Responsibilities
dismantler

S. ensure that the e-waste thus generated is safely
transported to authorised collection centres or
dismantlers or recyclers;

6. file annual returns in Form-S to the concerned State
Pollution Control Board, on or before the 30th day of
June following the financial year to which that return
relates;

7. maintain records of'the e-waste bandied in Form-Z and I

I such records should be available for scrutiny by the
appropriate authority.
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Responsibilities
recycler

8 of the 1. shall ensure that the facility and recycling processes
are in accordance With the standards or guidelines
prescribed by the Central Pollution Control Board from
time to time;

2. obtain authorisation from concerned State Pollution
Control Board in accordance with the procedure Linder
the sub-rule (3) of rule 13;

3. ensure that no damage is caused to the environment
during storage and transportation of e-waste:

4. ensure that the recycling processes do not have any
adverse effect on the health and the environment;

S. make available all records to the Central Pollution
Control Board or the concerned State Pollution Control
Board for inspection;

6. ensure that th.efractiens or material not recycled in its
facility is sent to the respective authorised recyclers;

7. ensure that residue generated during recycling process
is disposed of in an authorised treatment storage
disposal facility;

8. maintain record of e-waste collected, dismantled,
recycled and sent to authorised recycler in Form-Z and
make such record available for scrutiny by the, Central
Pollution Control Board or the concerned State
Pollution Control Board;

4. ensure that the dismantling processes do notbave any
adverse effect on the health and the environment;

5. ensure that dismantled e-waste are segregated and
sent to the authorised recycling facilities for recovery
of materials;

6. en.sure that non-recyclable or non-recoverable
components are sent to authorised treatment storage
and disposal facilities;

7. maintain record of e-waste collected, dismantled and
sent to authorised recycler in Form-2 and make 'such
record available CQr scrutiny by the Central Pollution
Control Board or the concerned State Pollution Control
Board;

8. file a return in Form-S, to the concerned State Pollution
Control Board as the case may be, on or before 30thday
of'[une following the financial year to which that return
relates;

9. not process any e-waste for recovery or refining of
materials, unless he is authorised with. concerned State
Pollution Control Board as a recycler for refining and
recovery of material:

10. operation without Authorrsation by any dismantler, as
defined in this rule, shall be considered as causing
damage to the environment.
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9 Responsibilities of State 1. Department of Industry in State or arty other
Government for government agency authorised In this regard by the
environmentally sound State Government, to ensure earmarking or allocation
management ofEvwaste of industrial spate or shed for e-waste dismantling and

recycling in the existing and upcoming industrial park,
estate and industrial clusters;

2. Department of Labour in the State or any other
government agency authorised in. this regard 'by the
State Government, shall: a. ensure recognition and
registration of workers involved in dismantling and I

recycling; b. assistformation ofgroups of such workers
to .facilitate setting up dismantling facilities; c.
undertake industrial skin development activities for
the workers involved in dismantling and recycling; d.
undertake annual. monitoring and to ensure safety &
health of workers involved in dismantling and
recycling:

3. State Government to prepare. integrated plan for
effective implementatlon of these provisions, and to
submit annual report to Ministry of Environment,
Forest and Climate Change.

9. file annual returns in Form-3, to the concerned State
Pollution Control Board as the case may be, on or
before 30th day of June following the financial year to
which that return relates;

10. may accept waste electrical and electronic equipment
or components not listed in Schedule I for recycling
provided that they do not contain any radioactive
material and same shall be indicated while taking the
authorisation from concerned State Pollution Control
Board;

11. operation Without Authorisation by any recycler, as
defined in this rule, shall be considered as causing
damage to the environment.

l-
.r
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The Bio-Medical Waste Management Rules, 2016

> Purpose: - to provide a regulatory frame work for management of
bio-medical waste generated in the country.

_);> Bio - Medical Waste: - Any waste generated during the diagnosis,
treatment or immunisation of human beings, Animals, Research
activities pertaining thereto. or in the production cr testing cf
biological or in health camps and the categories mentioned in
Schedule-Iof the Bio-Medical Waste Management Rules,2016.

~ Applicable to: - All persons who. generate, collect, receive, store,
transport, treat, dispose, cr handle bio medical waste in any form
including hospitals, nursing homes, clinics, dispensaries, veterinary
institutions, animal houses, pathological labcratories, blood banks,
ayush hospitals, clinical establishments, research or educational
institutions, health camps, medical or surgical camps, vaccination
camps, blood donation camps, first aid rooms of schools, forensic
laboratories and research labs.

» Rule 4: - Duties of the Occupier
)' To ensure that bio-medical wasteIs handled without any adverse effect

to human health and the environment.
~ To make a provision within the premises for a safe; ventilated and

secured location for storage of segregated biomedical waste in colored
bags or containers.

);>. To pre-treat the laboratory waste, microbiological waste, blood samples
and blood bags through disinfection or sterilisation on-site.

)' To dispose of solid waste other than bio-medical waste in accordance
with the provisions of respective waste management Rules.

~ Not to give treated bio-medical waste with munidpal solid waste.
> Provide training to all its health care workers and others, involved in

handling of bio medical waste.
}:> Establish a Bar- Code System for bags or containers containing bio­

medical waste to be sent out of the premises.
» Ensure segregation of liquid chemical waste at source and ensure pre­

treatment or neutralisation prior to mixing with other effluent
generated from health care facilities.

~ Ensure treatment and disposal of liquid waste in accordance with the
Water (Prevention and Control of Pollution) Act, 1974.

~ Make available the annual report.

----------- --- ---
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);;> Rule 5: - Duties of the operator of a common bio-medical waste
treatment and disposalf(Jcility~

)- To take. all necessary steps to ensure that the bio-medical waste
collected from the occupier is transported, handled, stored, treated and
disposed of, without any adverse effect to the human health and the
environment.

)- Ensure timely collection of bio-medical waste from the occupier as
prescribed under these Rules.

)- Assist the occupier in training conducted by them for bio-medical waste
management.

> Maintain a log book for each of its treatment equipment according to
weight of batch; categories of waste treated; time, date and duration of
treatment cycle and total hours of operation.

)- Supply non-chlorinated plastic coloured bags to the occupier.
)- Ensure collection of biomedical waste on holidays also.

)0-- Rule 9: - PrescribedAuthority
)- The State Pollution Control Boards in respect of States.
> The Director General, Armed Forces Medical Services, who shall function

under the supervision and control of the Ministry of Defence in respect
of all health care establishments of the Armed Forces underthe Ministry
of Defence.

~ Rule 10.:- Procedurefor Authorisation
)-. The validity of such authorisation fat bedded health care facility and

operator of a common facility shall be synchronised with the validity of
the consents.

> One time for non-bedded occupiers and the authorisation in such cases
shall be deemed to have been granted} if not objected by the prescribed
authority within a period of ninety days.

)- In case of refusal of renewal, cancellation or suspension of the
authorisation by the prescribed authority, the reasons shall be recorded
in writing.

~ Every application for authorisation shall be disposed of by the
prescribed authority within a period of ninety days from the date of
receipt of duly completed application along with such necessary
documents, failing which it shall be deemed that the authorisation is
granted under these Rules.

» Other salient features: -
}> State Advisory Committee formed at state level under the chairmanship

of Secretary, Health.

---- ---' --- -- - _-- . _.-
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» No occupier shan establish on-site treatment and disposal facility, if a
service of common biomedical waste treatment facility is available at a
distance of seventy-five kilometer.

» District Level Monitoring Committee under the Deputy Commissioner.
)- BMW disposal charges of INR 7.00/bed/day.
» Every authorised person shall maintain records related to the

generation, collection, reception, storage, transportation, treatment,
disposal or any other form of handling of bio-medical waste, for a period
of five years.

» Any person aggrieved by an order made by the prescribed authority
under these rules may, within a period of thirty days from the date on
which the order is communicated to him, prefer an appeal in Form V to
the Secretary (Environment) of the State Government or Union territory
administration.

» Annual report to be submitted in Form -IV to JSPCBbefore 30th June
every year from January to December of the preceding year.

» .AIIHCFsto provide their BMW to' CBWTFfor disposal.
» ETPsto be installed by all bed care facilities.
» Details of CBWTFin Jharkhand

• Mis Bio- Genetic Laboratories Pvt. Ltd., Ramgarh.
Sri Chandan Kumar Singh, - 7903878820.

• M/s Medicare Environmental Management Pvt. Ltd., Lohardaga,
Sri AnU Kumar - 9549695350

• M/s Bio- Genetic Laboratories Pvt. Ltd., Dhanbad
Sri Shilajit Pandey - 8210842524

• M/s Adityapur Waste Management Pvt. Ltd., Saraikela
Sri Pracleep Jha - 7488351796
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"

BioMedical Waste Management RUles,2016:

SI.
No.

Authority Job

1 Ministry of Environment, 1. Making Policies concerning bio-medical waste
Forestand Climate Change, Management in the Country including
Government of India notiflcation of Rules and amendments to the

Rules as and when required.
2. Providing financial assistance for training and

awareness programmes on bio-medical Waste
management related activities te for the State
PoJ.lution Control Boards or Pollution Control
Committees.

3. Facilitating financial assistance for setting up or
up-gradation of common bio-medical waste
treatment facilities.

4. Undertake or su.pport operational research and
assessment with reference to risks to
environment and health due to bio-medical
waste and 23 previously unknown disposables
and wastes from new types of equipment

S. Constitution of Monitoring Committee for
implementation. ofthe rules.

6. Hearing Appeals and give decision made In
FormV against. order passed by the prescribed
authorities,

7. Develop Standard manual for Trainers and
Training.

8. Notify the standards or operating parameters
for new technologies for treatment of bio
medical waste other than those listed in
Schedule- r.

2 Central or State Ministry of 1. Grant of license to health care facilities or
Health and FamilyWelfare, nursing homes or veterinary establishments
Central Ministry for Animal with a condition to obtain authorisation from
Husbandry and Veterinary the prescribed authority for bio-medical waste
or State Department of management.
Animal Husbandry and 2. Monitoring, Refusal or Cancellation of license
Veterinary. for health care facilities or nursing homes or

veterinary establishments for violations of
conditions of authorisation or provisions under
these Rules.

·3. Publication of list of registered health care
facilities with regard to bio-medical waste
generation, treatment and disposal.

4. Undertake or support operational research and
assessment with reference to risks to
environment and health due to bio-medical
waste and previously unknown disposables
and wastes from new types of equipment.
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"

S. Coordinate with State Pollution Control Boards
for organizing training programmes to staff of
health care facilities and municipal workers on
bio-medical waste.

6. Constitution of Expert Committees at National
or State level for overall review and promotion
of dean or new technologies for bio-medical
waste management.

7. Organizing or Sponsoring of trainings for the
regulatory authorities and heaJth care facilities
on bio-medical waste management related
activities.

S. Sponsoring of mass awareness campaigns in
electronic media and print media ..

3 Ministry of Defence 1. Grant and renewal of authorisation 1:0 Armed
Forces health care facilities or common bio­
medical waste treatment facilities (Rule 9).

2. Conduct training courses for authorities
dealing with management of bio-medical
wastes in Armed Forces health care facilities or
treatment facilities in association with. State
Pollution Control Boards or Pollution Control
Committees or Central Pollution Control Board
or Ministry of Environment, Forest and Climate
Change.

3. Publication of inventory of occupiers and
biomedical waste generation from Armed
.For.ceshealth care facilities Dr occupiers

4. Constitution of Advisory Committee for
implementation of the rules,

5. Review of management of bio-medical waste
generation in the Armed Forces health care
facilities through its Advisory Committee (Rule
ti).

6. Submission of annual report. to Central
Pollution Control Board within the stipulated
time period (Rule 13).

4 Central Pollution Control 1.
Board

Prepare Guidelines on bio-medical waste
Management and submit to the Ministry of
Environment, Forest and Climate Change.

2. Co-ordination of activities of State Pollution
Control Boards or Pollution Control
Committees on biomedical waste.

3. Conduct training courses for authorities
deaJingwith management of bio-medical waste.

4. Lay down standards for new. technologies for
treatment and disposal of bio-medical waste
(Rule 7) and prescribe specifications for
treatment and disposal of bio-medical wastes
(Rule?).

-- --- ---------------------------------------------------------------- J
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Lay down ttiteria for. establiShing common,\15.
biomedical waste treatment faClhtles m the
Country.

6. Random inspectJ.on or mQnitoring of h.ealth
care facilities and common bio-medical waste
treatment facilities. . .

7. Review and analysis of data submitted bYdi~el
State Pollution Control Boards on bio-me ca
waste and submission of compiled information
in the form of annual report along with its
observations to Ministry of EnviroUJ]1e,nt,
Forest and Climate Change.

s. Inspection and monitoring of health tare
facilities operated by the Director General,
Armed Forces MedicalServices (Rule 9).

9. Un4ertake or support research or operational
research regarding,bio-medical waste.

5 State Government of 1. To ensure tmplementation of the rule in an
Health or Union Territory health care facilities or occupiers.

or 2. Allocation of adequate funds to Government
health cate fadlities for bio-medical waste

Government
Administration

management.
"3. Procurement

equipments
consumables
management
facilities.

4. Constitute State or District Level Advisory
Committees under the District Magistrate or
Additional District Magistrate to oversee the
biomedical waste management in the Districts.

5. Advise State Pollution Control Boards or
Pollution Centro) Commjtte~ on
implementation of these Rules.

6. Implementation of recommendations of the
Advisory Committee "in all the health care
facilities.

and allocation of treatment
and make provision for

for bio-medical waste
in Government health care

State Pollution Control 1.
Boards .or Pollution
Control Committees

Lnventorisation of Occupiers ana data on bio­
medical waste generation, treatment &
disposal .

2. ~ompilation of data and submission. of the same
m annu~l ~~port to Central Pollution Control
Board within the stipulated time period.

3. Grant and renewal, suspension or refusal
cancellation or of authorisation under these
rules (Rule 7.8 and .10:).

4. Monitoring of compltance of various provisions
and conditions of-authorisation.

6
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7

. 5. Action against health care facilities o.r.c?mmon

b
. d: 1 waste treatment facilities forlome lca . -

violation of these rules (Rule 18). __-. f
Or _aniZing training programmes t~ staff. 0

6. he:ltb care facilities and common blO-med1.cal
wa~te tre.atment facilities and State pollutIOn
Control BoardS or 'pollution Con~ol
Coounittees Staff on segregation, coll~ctIon,
storage, transportation, treatment and. disposal
ofbio-medical waste~. .

7. Undertake or support research or operational
research regarding bio-medical waste
management. .

8. Any other function under these rules ass~gned
by Ministry of Environmen4 Forest and Climate
Change or Central Poll.ution Control Board from
time to time..

9. Implemeilt(ltion of ·recomn:iendatiQns of the
Advisory Committee.

10. Publish the list of Registered or Authorised (or
givecons-ent) Recyclers.

11. Ilndertake and support third party audits of the
common bio-medical waste treatment facilities
in their State.

1. Provide or allocate suitable 'land for
development of common bio-medical waste
treatment facilities in their respective
jurisdictions as per the guidelines of 27 Central
Pollution Control Board.

2. Collect other solid waste (other than the
biomedical waste) from the health care
facilities as per the Municipal Solid Waste
(Management and handling] Rules, 2000 or as
amended time to time.

3. Any other function stipulated- under these.
Rules.

Municipalities or
Corporations, Urban Local
Bodies and Gram
Panchayats

II
~
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The Noise Pollution (Regulation and Control) Rules, 2000
I. "~u.thority" means and includes any authority or officerauthorised by the

Central Government, or as the case may be, the State Government in
accordance with the lawsinforce and includes aDistrict Magistrate)Police
Commissioner, or any other officer not below the rank of the Deputy
Superintendent of Police designated for the maintenance of the ambient
air quality standards in respect of noise under any law for the time being
in force;

II. .Responsibility as to enforcement of no.ise pollution control measures.
1) The noise levels in any area/zone shall not exceed the ambient air

quality standards in respect ofnoise as specified in the Schedule.
2) The authority shall be responsible forthe enforcement ofnoise pollution

control measures and the due compliance of the ambient air quality
standards in respect of noise.

3) The respective State Pollution Control Boards. or Pollution Control
Committees in consultation with the Central Pollution Control Board
shall collect, compileand publish technical and statistical data relating
to noise pollution and measures devised for its effectiveprevention,
control and abatement.

m. Consequences of any violation in sUence zone Iarea,
Whoever, in any place coveredunder the silence zone/area commits any
of the followingoffence,he shall be liable for penalty under the provisions
of the Act:
(i) whoever, plays any music or uses any sound amplifiers,
[Il] whoever, beats a drum or tom-tom or blows a horn either musical or

pressure, of trumpet or beats or sounds any instrument, or
(:iii) whoever, exhibits any mimetic, musical or other performances of a

nature to attract crowds.
(iv) whoever, bursts sound emitting fire crackers; or
(v) whoever, uses a loud speaker or a public address system.

IV. Complaints to be made to the authority.
1) A person may, if the noise levelexceeds the ambient noise standards by

10 dBlA) or more given in the corresponding columns against any
area/zone [or, if there is a violation of any provision of these niles
regarding restrictions imposed during night time,)19 .make a complaint
to the authority.

2) The authority shall act on the complaint and take action against the
violator in accordance with the provisions of these rules and any other
law in force.
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v. Power to prohibit etc. continuance of music sound or noise.

I) If the authority is satisfied from the report of an officer in-charge of a
police station or other Information received by him (including from the
complain.ant)20 that it is necessary to do so in order to prevent
annoyance, disturbance, discomfort or injury or risk of annoyance,
disturbance, discomfort or injury to the public or to any person who
dwell or occupy property on the vicinity, he may, by a written order
issue such directions as he may consider necessary to any person for
preventing, prohibiting, controlling or regulating:
a) the incidence or continuance in or upon any premises of_;
L any vocal or instrumental music,
ii. sounds caused by playing, beating, dashing, blowing or use in

any manner whatsoever of any instrument including
loudspeakers, (public address systems, hom, construction
equipment, appliance or apparatus)22 or contrivance which is
capable of producing-or re-producing sound, or

iii. sound caused by bursting of sound emitting fire crackers, or
b) the carrying on in or upon, any premises of any trade, avocation or

operation or process resulting in or attended with noise.
2,) The authority empowered under sub-rule (1) may, either on its own

motion, or on .the:application of any person aggrievedby an order made
under sub-rule (1), either rescind, modify or alter any such order:

Provided that beforeany such application is disposed of, the said authority
shall afford to the applicant and to the original complainant, as the case
may be an opportunity of appearing beforeit either inperson or by a person
representing him and showing cause against the order and .shall, if it
rejects any such application.either whollyor in.part, record its reasons for
such rejection.

\
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t • [Indicative Template for Preparation of District Environment Plan - Using DEPData
Sheets]

D.istrict Environment Plan for [Name of the District]

[Name of the State] State

lins~rt a map showing district boundaries, major roads, major towns, rivers, forest area,
railway line and forest area I or a picture relevant to District in background]

Logo

Office of D.istrictAdministr.ation

District Collector [Name of ,District] District

Office: [Address]

E-Mail:
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District EnvironmentPlan [Name ofDlstrictl

Co.ntents

1.0 District Profile ; _.." 4

a ..District Administrative Set-up " , 4

b. Local institutions- , " ' , 4

c. Natural Resources " _ , , 4

• 'Water bodies '; ' " ..4

• Availability of water resources ;, U~H!.PH •••••••••••••• H ~~•• i., 4

• Forest coverage 4

d. Geography & Demography ,..' ;, ", " 4-

e. Land-use patter " , ;'..;.:4

f. Climate ; ; , ';.-.' , 5

2.0 Indicative Gap Analysis and Action Plans for complying with Waste Management Rutes 5

(i) Solid Waste Management , , ;..'...•.r.. 5

a. Current status related to solid Waste rnanagement 5

b. Identification of gaps and Action plan: ;..;.-.;.- 5

(i1)Plastic waste Management , 9

(a) Current status related to Plastic waste management 9

(b) Identification of gaps and Action plan., ' " 9

(iii) C& D ,Waste Management 11

'. a. Current status related to C& O-Waste u ·•••••• ,.'I ~.~.•_•.H.~ u l1

b. Identification of gaps and Action plan; e 11

(iv} Blornedical Waste Management ;..' "., "" '; , ~.. 13

a. Current Status related tobiomedical waste , " 13

b. Identificatlon ofgaps and ,Actien plan: ' , r " 13

(v) Hazardous Waste Management , ' 15

.a. Current Status related to Hazardous Waste Management 15

b. ldentlficatton of gaps and action plan: ; is
(vi,) E,Waste Management '; ,.",., , , , , 17

a. Current Status related to I-Waste Management , 17

b. Identification of gaps and action plan: · , " " 17

3:.0Air Ql,JalityManagement , 18

a. Current Status related te Air Quality Managernent.. , ;..- , 18

h. Identification of gaps and action pia,,: , , 19

4.0Water ,Quality Management ; ", , : 21

4.1Water Quality Monltoring .- , ,., , , " 21

21Page
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\ . District E'nvitb'nm~nt Plan [Name of District]

a. Current Status related to Water Quality Management 21

b. ltientiflcation of gaps and action plan for water quality monitoring: " 21

4.2 Domestic Sewage" " " 13

a. Identlfication of gaps and action plan for treatment of domestic sewage 23

b.Identlflcation of gaps and action plan for treatment of domestic sewage: 23

5.0 Industrial wastewater rnanagement · ·..··· -··;- , , 24

a. Current Status related to tndustrtal Wastewater Management.. 24

b. Identification of gaps and action plan for industrial wastewater: · 24

6.0 Mini·ng.Activity Management plan _. ; , 25

a..Current Status related to Mining Activity Management ·..25

b. Identification of gaps and action plan: 25

7.0 Noise Pollutien Management plan ", 26

a.Current Status related to Noise Pollution Management , 26

'b.tdentlfrcatten of gaps and action plan: .- , , 26

31Page
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District Environment Plan [Name of District]

1.0 District Profile

[Describe location of district not exceeding 500' words - coveringthe minimum lnforrnatlon
as below;

Name ofthe district and historic importance, when founded, etc.
Size of district and its rank in State (give geographical areas I % of the State.or rank size
wise.i.)
Lies between [coordinates] ana [coordinates 1north latitude and [coordinates] and
[coordinates] east latitude

Name of the regions if any 9such as hi'll range, desert, forest coverage, reserved forests,
Gats, eco s-ensitive areas, coastalarea, etc ..)

District boundaries [mention names of adjoinlng' districts I regions Istates]
Any information relevant to location ...,

a. DistrlctAdmlnistrative Set~up

{show on a district map]

[provide over-all details of The overall district adrnlnistrator, 'Subdivisions, revenue circles,
community development blocks, panchavats and -Villages:]

b. local institutions

[provide detailsof local prominentover-all details of The overall district administrator,
Subdivisions, revenue circles" cortimunity development blocks, panchavats and vlllages.]

c. Natural Resources

• Water bodies

[Give details of river systems and tributaries with text not exceeding 200 words]

• Avail'abilfty of Water resources

[describe with brief.text not exceeding 100words)

• Forest coverage

[give brief details not exceeding 200 words]

d. Geography & Demography

[provide a table showing area, population, rural population, urban pepulstlon, decinneal
growth rate, den,slty of population literacy rate, sex ration for both district and State and any
other relevant data]

[Content in table may be described in brief text not exceeding: 200 words]

e. Land-use patter

[provide a table showing Geographical Area (According to Revenue Paper), Area Under Forest,
Net Area Sown. Cropped Area, area Irrigate" Percentage of Ne~area Irrigated to total area,
Sown, etc ..]
[Content in table JTlaybe described in ,bri,eftext not ex.ceedJng200 words]

41Page
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'\ .
Disttjct Em/i.ronment Plan [Name of District]

f. Climate

[Insert 200 words para describing, seasonal variatins in temperature, rain fall, prevalence of
floods, cyclones, landslides, temperatures i:nseasons, average rain fall, etc.]

2.0 Indicative Gap Analysi-s and Action Plans for complying with Waste Management Rules

0) SoJiQWaste Man~gement

a. Current status related to solid Waste management

No of Noof
Solid Waste

Urban Local bodies Wards Households
Population Generated

per day

1 Municip-al corporations (Nagar Nigam
or Mahanagar Pa.lika)

12 Munlolpalities (Nagar Palikas)
3 I Nagar panchayats (Town area

Councils) I

No of
Village No of Solid Waste

Local Bodies panchay Househol Population Generated
ats / ds per day
Blocks

2 Block /Talukl Mandai Tehsils
3 V.i_lrage/G:ramPanchavats

b. ldentlfleatlon of gaps' and Action plan:

.s.Ne. Aetlon points For Identification of Action Plan Responsible Tlmelinefor
villages I blocks/ gap agencies completion of

town action plan

municipalities /
City
corporatlons

1. Segregation

(I) Whether Action plan to
segregation at achieve
source practiced segregation at

Segregation of
by households source.
and other waste Awareness

waste at source generators programs,
incentives, etc. I

may be
considered

2 Sweeping

(i) Manual Example: Action plan for
Sweeping reducing gap

SIPage
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District Environment Plan [Name of DiStrict]

S.No.. Actlen points For Identification of Action Plan Responsible Ttrnellnefor
I villages / blocks/ agencies' completion ofgap
town actionplan
municipaHties /
Cit·y

I
corporations

- % or length of including method
road not cleaning,
covered for frequency of
regular sweeping etc.
sweeping'

- Gaps in
manpower

- Gapin
availability of
sweeptng tools/

I

equipment I

- Availability of
suitable PPEs

(ii) Gaps if any in Projected growth
I achieving / intended action

Mechanical targeted area or plan with
Road Sweeping length of road tirnelines
& Collection identified for

Mechanical Road I

Sweeping.
3 Waste

Collection
(I) Whether 100% Action plan to I

100% collection
of solid waste collection improve existing

achieved? collection
(ii) Arrangement for If there Isgap,

Arrangementfor door to door action plan for
door to door provided: door to door
collection % of bloc;ks/ collection across

wards covered the dtstrtct
I (iii) Waste Collecticri Check availability Action plan for

trolleys with and adequacy procurement, if
separate and if it needs requil"ed
compartments upgradation

(.iv)
Mini Collection Check if [Action plan for

Trucks with adequate or procurement if
separate needs required]

upgradatlon orcompartments
nQt requi:r,ed

(v) Waste Numberof Details of existiag'
Deposition deposition practice and
centres (for centres (equireQ scope for
demesne and nos'cw,ailable I improvement or

6)Page
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... ,
District Envircmment Plan [Name of District]

S. NQ. Action polnts For Identification of I, Action Plan I Responsible Timeline for

villages I blocks/ gap agencies completion of

town action plan

municlpalitles /
City
corpor-ations
hazardous Or Any alternate implement
wastes) arrangement, adequate system

4. Waste Transport

ti) [Check Action plan for
(i) whether sbert-comlngs

Revie,we,xisti'r:lg existing fleet is, identified.
I infrastructure adequate (ii)

,

for waste check whether
Transport. segregated waste

transport
possible, etc.]

(Ii) Bulk Waste
[check adequacy] [action plan for

Trucks
I procurement if

required]
(iii) Waste Transfer

[check whether [action plan for

points
available / installation if
adequacy) required]

5 Waste
I Treatment and I

'Disposal
til Wet-waste Whether number Action for getting

MC!riagement: of bulk waste onslte
On-site generators cornpostlng
tom posting by identified for plants
bulk.waste installation commissioned
generators
'Authority may ,

decideon
requirement a s
per Rule,s)

OJ) wet-waste Whether facility If not action plan
Management: exists I functional. for developing!
Fa'ellity(ies) for / needs upgradation of
central upgradation? blo-methanation
Bio(T1ethanation or composting
/ C:omposting of facility
wets Waste.

(iii) Dry-Waste WhetherMRF Action plan for
Management: facility exists? / is use of dry
Material there any segregated waste

,

Recovery for I arrangement to in MRF operation
dry-waste sending the dry-
fraction waste to any

common MRF or

71Page
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Di,strict Environment Plarr [Nome ef District]

S.No. Action' points for Identification of Action Plan Responsible Time.line for
vfllages / blocks/ gap agencies completion of

I town action plan
munJicipalities i
cIty
corporations

sent to Waste to I

energ1;'plant or
% dry-waste
converted as RDF
or Need to.set-up
.own Waste to
Energy plant?

(iv) Disposal of.inert Does the agency Action plan (i.)to'
and non- still dlsposing construct
recyclable waste in sanitary landfill If
wastes: dumpsites? required (ii)
Sanitary Landfill Whetmer sanitary Action plan to

landfill available minimise
? / Plan for landfllllng II

constructing
sanitary landfill
'Of arrangement
with ULBs

(.v)· I Whether existing Action plan for
Rernediatlon of old dumpsite if remediation .0J
historic /Iegacy any required legacy / historic
dumpsite remediation as dumpslte;

per rules?
(vi) Whether NGOs can be

Involvement of involvement of Involved for
NGOs envisaged management ofNGOs

solid waste
campaign

(vff) EPRof As per rules, Action plan for
Producers: producers and linkage of all
Linkage with brand-owners producers/brand
Producers / shouldfacfllrate owners or their
BraAd Owners in collection of PROsfor

packaging waste collection of
plastic waste

I (viii) Yes/No List of autcorlsed'
Authorisation of waste pickers
Waste Pickers should be

available
(ix) Preperatlon 'of YeS/No If not prepared

own by-laws to action planfor
comply with preparatlon Of
SWM Rules 2016 'by-laws which

81Page
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Distrtct Environment Plan [Name o/District]

S.No. Action points For Identification of Action Plan Responsible Tlrnetlne for

villages I btocks/ gap agencies completion of

town action plan

munlelpallties /
City
corporations

maybe
applicable in
cantonment
Board Jurisdiction

[ActIon, plan should cover all VIllage panchayatsf blocks/ town rnunlclpallties / CIty corporations.
Action plan need not be prepared in Tabular form as above. Action plan may dwell upon other relevant
action polnts net mentioned in above table. If required budgetary requirement and provlslons may
also be mentioned]

(ii) Plasticwaste Management

fa) Current status related to Plastic waste management

Urban Local bodies
Estimated quantity of Plastic Waste
Generated per day

1 Municipa! corporations (Nagar Nigam or Mahanagar
Pallka]

2 Munlcipatttles [NagarPaltkas]
3 Nagar panchavats (Town area Councils)

Local Bodies Plastic Waste Generated per day
2 BI99k /Taluk / Mandai Tehsils
3 Village/G-ram Panchayats

(b) Identifitation of gaps and Action plan:

S.No. II'Action pOints Identification of Action plan Agencies Target time
For village gap Responsible for

I pamchayats/ Compliance

blocks!
municipalities I
corporations

1. Door to .Door If not 100 %,
collectlon of dry [100%] / [partial action plan for

waste including %] / [notInltiated] door to door

PW collection of SW

2 Facilitate Within the Identify-.

organised
This Infrastructure district outline agencies at

collection ofPW
is linked toSW specific plans for local and

I management. May Eaehvillage district level
at Waste
transfer point

check gaps,with panchayat/block/ to
respect to: municipality / implement

or Material Nagar panehayat and monitor

91Page
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District Environment Plan [Nameof Oistrid]

S.No. Action points Identification of Action plan Agencies Target time
I

ForviJIage gap Responsible I for
panchavats/ Compliance
blocks/

,

municipalities /
corporations

Recavery • Ava"ilability of I Corporattons progress
Facility transfer points for plastic waste respectl"lely

and material collection

recovery facility

• Involvement of
informal sector /
NGO.

• Registering
waste pickers I

• Linkage with PW
recyclers

• Invalvement of

I
producers and
brand-owners

3. Local Bodies may Plastic waste
set-up awn collection centre
centres arid:also. shouldbe
involve producers established In

PW collection and brand-owners adequate

.or their PROsto. numbers.
Centres

facilitate setting
Ceordlnatlen

up of collection with State Urban
centres. Department may

be necessary

4. Review existing Education

Awareness and
gaps in creating thraugh mass
awareness among media, schools,

education
public for Producer! brandpragrams
minimising and owner

implementation
recycling PW campa.!gnsand

other channels
5. Check if

Check if District 'PW recycling
has access to. PW facilities

Access to. Plastic recvclingj' available. at
Waste Disposal utilization or reasonable
Facilities disposal faeilities .. distance:

Channel :far

I'
,sendi,rlgPW ,

,

colleeted.to
-- -

10 I P'a s e
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flDisWct Environment Plan [Name of District]

S.No. Action points Identification of Action plan Agencies Target time

For village gaP Responsible for

panch aya~sl Compliance

blocks/
munlclpalities I
corporations I

I

cement plants
for processing:

I

Avallabillty of
waste p.lastic oil
producing
facilities;
Linkage with
PWD for usage of

I PW in road
making, Action
plan at district

I
should involve I

Urban .and Rural
Local bodies

[Action plan should cover all village panchayats! blocks/ town municipalities / City corporations.
Action plan need not be prepared in Tabular form as above.Action plan may dwell upon other relevant
action points not mentioned in above template. if required budgetary requirement and provisions
may also be menttonedl

(iii) C& DWaste Management

• a. Current status related to C& 0 Waste

Details of Data Requir.ement Present Status
Total C & D waste generation in MT per day (As per data from
Municipal CoW'or.ations! Municipalities)
Does the District has access to C&D waste recycling facility?

b. Identification of gaps and Action plan:

S. No. Action points for Identification of Action Plan Responsible Tlmellne for
bl'ocksI town Gaps agency completion of
municipalities I action plan
City corporations

1. Arrangement for Check 'gaps w.r.t: Action plan for
separate collection Separate every local body in
of C&D waste to collection point of district. District
C&Q waste 'C&D Waste ma~ identify
depositlen paint. - Identification of. common C&-D

common C&D waste deposition
waste deposition points.
paints

lllPage
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District Environment Plan [Nameo{D/strict]

S. No. Action points for Identification of Action Plan Responsible Ttmelfne for
blocks I town Gaps a~encv completion of
munidpalitiesl action plan
Cj.ty corporations

2. Whether local Check gaps wfth Common by-laws
authority have fixed respect to: maybe
user fee on C&D Local by-laws to implemented in
waste and pay user fee District.
introduced Implementation LocC).1.C&D waste
permission 'system of a system te management
for bulk permit bulk plans tam be

Iwaste
generators wnp generators (>20 integrated to
generate mere than tons In one day or develop common
20 tons or more in 300 tons per colleetlon and
one day .or 300 tons project) recycling facilities
per project in a I

month?
3. C&D recycling Check whether Action plan for I

Facility district has any C&D setting UpC&O
waste recycling recycling facility
facility il1 the District or

tie-up with any
other district or
ULBfor setting qp
common ,fadTities.·
Plan shoutd
'ensure viable

I

operation of C&D
plant Including
assured market
for ..c&Dproducts.

4. Usage of recycled 15 there any policy Local authority
C&D waste in non- on usage or may make gi1./e
structural concrete, promotion an usage approprlate
pavlng blocks, of C.&o.waste_? Incentives on
lower layers of road usage of'C & D
,pavements, colony waste. A % of
and rural roads usage in public

works may be
specified / ,any
other scheme. I

S. ICE on C & D waste Is there any Action plan for
management sustained system of awareness and

creating awareness education
created among local
communities.

-,' ,
[Action plan for C&D waste management shoutd cever ,all Village panehayats! blocks/ town
municipalities / City corporations. Acti6,r:i plan need noj be prepared in Tabular form as above,
however all the components mentioned sh(!)t:lldbe addressed for overall C&D waste management.

121 P age
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District Environment Plan [Name of District]

Action plan ma,ydwell upon other relevant action paints, not mentioned in above template. If required
budgetary requirement and provisions may also be mentioned)

(iv)Biomedi,alWaste Management

a. Current Status related to biomedical waste

I

Inventory of BMW in the District Quantity

Total no, of Bedded Healthcare Facilities [Nos]

Totalno. of non-bedded HCF [Nos]

No. of HCFsauthorised by SPCBs/PCCs [Nos]

No of Cornman Blernedical Waste Treatment and [Nos]
Disposal Paclllties (CBWTFs)
Capacity, ef CBWTFs, [In Kg/day]

No. of Deepburials for BMW if any [Nos]

Quantity of biomedical waste generated per day [in Kg/day]
,

Qtlantity ef biomedical waste treated per day [in Kg/day]

b. Identification of gaps and Action plan:

S. No. r Action points Gaps Action Plan Responsible Timeline for
agency completion of

action plan

1. Inventory and Check whether all Action plan for
Identification of HCFsincluding, completing- /

I

Healthcare clinics, hospitals, updating of
Facilities veterinary inventory and

hospitals, Aayush authorisation of
hospitals, animal HCFs by SPCBs!
houses, etc pces
generating
biomedical waste
area .identified and
authorised by

I

speBs/pets

2. Check if there is Action' plan for
any gap between setting-up CBWTF

Adequacy of Quantity of or providing .access

facilities to treat Biomedical Waste to CBWTF With

biomedical generated per day 75Km from places
waste and,quantity of waste generation.

Biomed1cal Wa'ste. Including
\'treated and identification of site

131 Page
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District Environment Plan [Name of Distr';ct]

disposed in the fct setting up such
'dlstrlct? facility.

In case of no access
Action plan for
management ofto CBWTF5,
BMW through

adequacy of
I captive faci'lities inexisting disposal of
case of no access toBMW
CBWTF

3. Check whether-bar Plan for
code system is implementation of

Tracking of BMW
implemented by all bar cede system by
HCFsand CBWTFs? all HCFs and

CSMFs in t'he I

districyt.
4. Whether tralning Action plan for

Awareness and has been organised awareness. prgrams
education of for all and training to
healthcare staff stakeholders? healthcare staff

and U.lB eflclals
15 .. ~cti.on plan for

-Whether adequate ensuring adequate
funds-is allocated funds to
to Government Government heal·th

Adequacy of health care care facUities for
funds facilities for blo- blo-medica] ·waste

medical waste management by
management by State Govt.,.
State Govt.? I

6. ~sthere any district Draw action plan to

Compliance to I level mechanism to rnenltor compliance
I

Rules by HCFs monlter of HCFs and
and CBWTFs. compliance by CBWTFs through

Hospitals I HCFs? SpeBs/pcts.

7. I Checkwhether Actin plan Wir.t
District Level

Periodicity ofMonitoring
Committee has reviews and follow-

District Level up by DLMe.
Monitoring been constitute

Committee and meetings are Identify teams in
being organised? health department

t,O rnoniter I

compliance.

8. Che~k if HCFSare Action plan ferWastewater
required to install lnstallation .of ETPsTreatment
ETPsfor I

14 I P age
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[!)istrict:Environment Plan Wame of District]

wastewater by HCFs where
generated. applicable.

.~
[SPCBs/PCCsis.the prescribed authoritv to ensure Implementation of BMW Management Rules,
2016. However, Rules also provides mandates to health departmentto monitor compliance. Hence
AcUQnplan for BMW waste management should cover access to biomedical waste management in
entir-e geographical area of the district village panchayats! blocks/ town municlpalities I City
corporations, tfction plan need not be prepared in Tabular form. SpeBs/PCCshould be part of action
plan, Action'. plan may dwell upon other relevant action points not mentiohed in above template. If
required budgetary requlrement for government HCFsmay also be mentioned]

(v) Hazardous Waste Management

a. Current Status, related to Hazardous Waste Management

[Major source of hazardous waste '(HW) Is industries and facllltles located in the dlsrtcts, who are
required to be regulated under Water (P&CP)Act 174, Air (P'&CP)Act 1981:and E,(P) Act, 1986 and the
Rules notified thereof. Many commercial establishments like automobile repair shops, paint
wo"rkshops, 'stores, etc. may also generate small quantities of hazardous waste. The district
administration should be aware of the type of hazardous waste generation In their district and
adequacy of facillties for safe handling and disposal within or outside District. Unkage of district
administration with common TSDFs in the State is necessary to establish system for s-afe disposal ef
domestic hazardous waste]

Details of Data Requirement Present Status

No of industries generating HW [Nos.] I

Quantity of HW in the district [MT/Annum]

(I) Quantity of lncinerable HW [MT / Annum]

(Ii). Ouantltv of land-fillable HW [MT/Annum]

I
(iii) quantity of Recvclable I utilizable [MT/Annum]

HW

No of captive/common TSDF
[Nos of integrated TSDFJ,[Nos of SUI. [No of
Standalone incinerators)

Contaminated Sites or probable [Nos]
.eontamlnated sites

~. Identification of gaps and action plan:

S. Action points Identification of Action Plan Responsible Thneline

No. Gaps agency for
completion
of action
plan

1. Regulation of industries Check whether SPCB/PCe: should

and facilities generating all hazardous ensure that all
Hazardous Waste waste industries hazardous waste

are identified industrjes are

151Page
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District Envirenrnent Plan .[Nam!? o!:fJistrict)

and authorised authertsed and a
by SPcss/pces system, of safe I I

diS'pes'alis in place.
z, Check district lLocalautnofity should'

has collection ensure that adequate
centres-for number at coueenon
hazardous centres should b~ IEstablishment of

collectlon centres wastes with established and are,
linkage to fink'ed to Common
common TS9Fs/ TSDFs.
recyclers

3. Identify facilities Action plan ta train
I / industries the Workers on ~a1ety. I

Tralrrlng of workers engaged in aspects through
involved in handling / recycJfng./ pre- Department of
recycling / disposal of processing / Industries as per.
HW disposal of ' . underprovisrons

hazardous waste ~OWM Rules, 2Ql,6
I

in the district.
I

4. Check if the Action plan to ensure
generators of all generators are
HW have acess linked to TSDF I
to comm.on Aotlon plan in ca~e

AvaHability / Linkage T5DF in the there is AO TSDFin the
with common TSDF or State? di$tr.ict or State - in
disposal facility ruch caSe evaluate

eXIsting storage al1d

I
captive dlspesa]
facilities thr:ough
SPCSs/PCCs

5. Are there any Action plan for
sites where sofls identification e!

I

Isediments/ probable I

grQundwater contarntnated site,
C.ontaminated Sites contaminated lncidents of HW

due to dumping dumping, responsible'
of Industrial parties for
wastes contaminated site

etc. and to rernedlste
I contamlnated sites, ..

-[SP.CBs/PCCsis the prescribed authority to ensure lmplernentation of Hazardous and Other
(Management, Handling arid Transboundary Movement) Rules,2016. Rules also mandates
department of industries to ensure training to worker-s.involved in r.ecycling and handlihg of hazardous
wastes. Action plan for HWwaste management should cover HW i.h:v~ntory :i,n the distrlct, check
Whether rules are implemented effecti:vely, a."s¥stems.'formobltor.i,mgcdrm'plianceneedstobetn place.
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Action plan need' not be prepared in Tabular form. $PCijs/PCC should be part of action plan, ACtion
plan may dwell upon other relevant action points not mentioned in above 'temclate.l

(vi) E-Waste Management

a. Gurrent status related to E-Waste Man'agement

Details of Data Requ_irement Present Status

lnventorv of E-Wast:~in MT/year: MT/Year

Collection centers established by ULBs in the
District [Nos]

Cellectron centers established, by Producers
O( thei(PROs [Nos]

No 'ali,lthorlz,edE-Was'te recyclers 1
Dismantler [Nos]

I

b. l~entjfiCation of gaps and action.plan:

S. Attion points Gaps in Action Plan Respomsi Timeline for

N.a. implementation ble completion
agehcy of action

plan

1 Irnventory'/ Generation Gheck whether Completion of SPCS/
dfE-Waste I Bulk-waste S,PCB/PCChas inventory pct
generators icernpleted lnventorv of

E-Waste in the District,
I , Inventory of bulk waste

generators

2 E-Waste collection Availability of E-V,Vaste Identification /
points collection points / call registering E-Waste

II
centres / kiosks in collection centres in
villages - Blocks / /towns association with
/ cities Producers - their PROs

or Recyclers

3 I Linkage among Check whether District Action, plan to
Stakehelders to adminlstratlon has establish linkages
channelize E-Waste' information on between ULBsI

collection centres Collection Centre's of
established by Produeers Producers and PROs/ I

I PRC)s?Administration SPCBs/ Balk waste
should also identify generators I Recvclers'
authorised E_;Waste / SPCBsI Distrlct
recyclers in the district Administration 1Public
or In State to channelize
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E-waste collected in
District.

4 ~egulation of Illegal E- Prevalence of informal Action plan in
Waste recycling / trading, ,dismantling, coordination with
dismantling and recycling of E-waste SPCBs/PCesand

is in District District .Adm ii:1istr'ation
to check this a-ctivity.

I

5 Integration of Informal Whether mechanism Evolve mechanism by
sector exists for' bringing involvlng producers/

informal sector into PROs.
main-stream in
coltection and recycltng
ofE-Waste

6 AWareness and IAre there any programs Plan spectal Wdrksnops
Education at dlstrlct level for and awareness

awareness about E- campaigns th~ough
I waste management? Producers I PROs

.,. ..[CPCB IS the prescnbed authoritv to grant Extended Producer Autherisation to various Producers 'Q·f
Electrical and. Ele,ttranic Equipment being placedon market. Targetsfor collection of their E-Waste is
given to each Producers, Every Producers should have installed' a network ef collection centres pan
India, accordingly" every dlstrlct should be covered. SPCBS/peCSare .given mandate to ensure
Implementation of EPRauthorisation. Therefore dlstrict administration' shoqld have all information
about collection centres / call centres established by various producers in the' District: Suth
lnformation should be disseminated to public and local administration. ActroA plan tor E-Waste,
management should cover the aspects of lnventerv, collection centres for e-waste channellzetlon,
linkage with Producers aftheirPROS, linkage with recvelers, infa.r.mj:ltipn of'b,ulk,wast¢ generators and
effective EPRverification by SpeBs. Action p,lan need hot be prepared in n~b.ularform. SPC.Bs/PCC
should be part of action plan. Action plan may dwell upon Other nelevant action point's not mentioned
in above ternplate.]

3,0 Air Quality Management

a. Current Status related to Air:Quality Management
'I

I Details of Data Requirement Present Status

Number of Automatic Air Quality monitoring
stations, iii the district.
- Operated bySPCB I State Govt J Central

govt./ PSUagency':

-' Operated by Industry:

Number of manual rnonltorjng States ,cjperiltea
by SPCBs

Name oftowns / cities which are.faillng to-
comply with national arnbient alr qual'ity fNames],
stations

I
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agency

No of air-poflution Industries [Nos]
Prernineat air polluting sources
'[Large Iindustry)l (Smallindusi:ry] / [Unpaved
Roads] 1 [Burr:lihg of Waste Stubble] / [Brick [Hotspots of air pollution)
Kiln] / [Industrial Estate] / [Others) (Multiple
selection)

b. Identification of gaps and action plan:

S. No. Action points

3. Like weather station,
District may also have
ambient alr quality
monitoring at major urban
settlements or populated
areas. Action plan may
propose setting up at least
one CAAQMS in District.
Also access data generated
by CMQM stations

Setting up of Continuous installed by other
Ambient Air QualitY pvt/public agencies.
Mcnltoring.Statlen District authority in

association with local
office of spes/pec should
also ensure that at least
one manual Air Quality
monitoring station is
available in each city.
[District admin may set-up
its own network of
CAAQMS or manual

1.

2.

Responsi Timeline
ble for

completion
of action
plan

Indicative Action Plan

Identification of prominent

Carry out inventory of air
pollution sources In District
including hotspots or areas
of concern li)'ertaiiling to air
pollution In association
with SPCBs/PCCsmay

191 P age
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Ambient Air quality data?

Plan to get access to
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District operated by both
Public and private
agencies.
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4.

Plan for dissemination of
information on local atr
quality In towns and cities
located in District.
Ma.y constder developing
Mobile App 1Online portal
for dlssemlnatlon of air
quality as well as to take
complaJnts on local air
pollution.

Action plan should be
prepared for both
improvement of existing
air qJ,Iality as well as for
non-attainment days to
national ambient air
qua Ilty standards.

[The district administration IS expected know the air quality in the district, IdentIfy alr.polll;lting sources
both industrial and urban area sources and shall monitor mitigation measures and ·compliance 'Of air
pollutingsources. District level air quality management plan is necessary to monitor and Implement
programs for improvingair quality in the district. Action plans prepared for lOEl+- nen-attalnment cities
under NCAP project initiated by MoEF&CC may: be ~e~efredfor drawing district action plan; Action
plan need not be prepared in Tabular "form. SPCBs/PCCmay be paft. ef aCtian plan for control of
industrial air pollution. Action plan may dwell' upon other relevant action points which are not
mentioned in above template.]

Distrlct Level Action Plan for [Measures may include
multi sectoral approach
for air pollution control
such as promotion of
public transport, use of
green fuels, E~mobility,
LPG based cooking,,
carpeting open
areas/kerbs, etc. Actio iii
plans envisaged in NeAP
project initiated by
MoEF&CC may 'be
referredJ

Air Pollution

5. hotspot with respect to air
pollution (such as stubble
burning, lllegal waste.
burning, unautherlsed
eperatlons, cluster
activities, forest fires etc.)
should be .identified and
localised actlen plan for
mitigation of the same
should be prepared

Hotspots of air pollution in
District

6.

Awareness en Air Quality

20 I P age

94

1209



,
'-

..
District Environment Plan [Nome of District]

4.0 Water Quality Management

4.1Water Quality Monitoring

a. Cl:Irrer'lt Stat.us related to Water Quality Mpn~gement

Details of Data 'Requirement Present Status

Rivers [Names and Length of each river in KmJ I

length of Coastline (if any) [inKm]
Naiasj Drains/Creeks meeting [Nos]
Rivers
LakesIPonds [Nos] and [Area in Hectares]

I TotalOuanttty 0f sewage from ~MLD}
towns and cities in Distrlst

Quantity of industrial wastewater [MLEl]

Percentage of untreated sewage [%]

Details of bore wells and number
of p.ermissionsgiven for extraction [Nos]
of groundwater
Groundwater polluted areas if any [Name ofareas]

I Polluted river stretches if any [length in Km]

b. Identification of gaps a.nd action plan for water quality monitoring:

,Action points Gaps and Action Plan
agency
Responsible Timeline for

Check avallabilitv of data on
water bodies. Create a
district level monitorlng tell
for perlodic monitoring of
water bodies for specific
parameters. in· associatlon
with SPCBs.

S.
No.

1. lnventorvof water bodies An environmental
I monitoringcell shall

maintain data of all water
bodies (rivers I canals /
natural drains / creeks /
estuaries.! groundwater /
ponds / lakes I etc.) in
district including its water
quality

completion of
action plan

2.

I Quality of water bodies in
the dlstrlct
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It is also necessary tQ
disseminate information
pertaining to waterquaffrvln
the form of hoardings on
river banks, official websltes,
etc.

completion of
action plan

S.
No.

Action p.oints Gaps and Action Plan Responsible Timeline for
agency

3. Check trends of-water quality
and identify hotspot of
surface water and ground
water. Establish a system Of

water separate cell to monitor
water quality. Implement
action points for restoration
of water quallte in
association with speBs and
department of environment.

Hotspots of
I contarninatlon

4. Action plan should be
prepared for control river
side open defecatlen,
dumping of Solid waste on
river banks, for ida.1
immersion etc.

Protection of river I lake
waterfront

5. Check whether inventorv of
all sewage and wastewater
discharge points into water
bodies in the district, Action.
planto cornpiete inventory.

lnventerv of sources of
water pollution

6. Whether district oil spill crisis;
management group ana
District Oil Spill Disaster
Contingency Plan has been
created? If not, create
District Oil Spill Crisis
Management Grourpand
District on Spill' Disaster
Contingency Plan for the
district.

on spill disaster
management (for coastal
districts)

7. Check whether there is
regulation for protection of
flood plain encroaehment?
Action plan should be
prepared for protectton
flood plaln and prevention of
encroachment,

Protection of flood plalus

of Check availability of
grouhdwater and if required
prepare aetlan plan to

8.
Rejuvenation
groundwater
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S. Action points Gaps and,Action Plan Responsible Timeline for

No. agency completion of
action plan

,
rejuvenate ground water In
selected areas.
Action plan should be
prepared for Rain water
harvesting

9. Check whether there is ,any
complaint redresslng system
based on Mobile App /

Complaints redressal Online, is available? If not, a
System complaint redressing system I

based on Mobile App I I

I
Online should be avallable at
dlstrict level

4.2 ,Domestic Sewage

a. Identification of ~aps and action plan for treatment of domestic sewage

Details of Data Requirement Present Status
I

No of Class-It towns and above [Nos]'
I No,of Class-l towns, and above [Nos]

No.ofTowns SIPs Installed [Nos]

No of Towns needing STPs [Nos]

No of U~Bshaving partial underground [Nos]
sewerage network
No of towns not having sewerage network [Nos]

Total Quantity of Sewage generated in District [MLDl
from Class II cities and above
Quantity of treated sewage flowing into Rivers [MLD]
(directly or tndirectlv)
Quantity of untreated or partially treated [MLD]
sewage (directly or indirectly)

QUclrtity of sewage flowing into lakes [MLD]

Total available-Treatment Capacity [MLD']

b. Identification of gaps and action plan for treatment of domestic sewage:

S. Action points Gaps and Action Plan Responsibte Timeline

No. agency for
I completion
of action
plan

1. Sewage Treatment Plants Check whether
(STPs) existing capacity of
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STPs is; adequate fbr
treatment of sewage?
If no, .action plan for
additional treatment
capacltv required
sh0uld be prepared in
assoctation with ULBs
1department of UD,

2. Check available
sewerage network
and prepare Action
'plan for laying of

Underground sewerage sewerage. network in
network 'town and cities. The

project may be
exec\jted through
ULBs ana Department
ofUO.

[Action plan for installing new /up-grading sewage treatment and laying of sewerage network is the
mandate of local bodies, being cost intensive action points, 'the district ~dministration may .draw
action points in consultation with l!JLSsand Urban development department. Acti'on plan need not be
prepared in Tabular form. ULBs, ,SpeBs/p.eeand UDD may be part of action plan forcellectlon aM
treatment of sewage, Acticn plan may also dwell upon other relevant (lotioJ'il,points which are not
mentioned in above ternplate.]

5.0 Industrial wastewater management

a. Current Status re'fated to Industrial Wastewater Management

Numberof Red, Grange, Green [Nos of Rea, industries], [Nos of-Orange Industries],
and White industries in the [Nos of Green irrdustries], [Nos of White industries]
District
NO.0f Industries discharging [Nbs]
wastewater
Total QUantity of industrial I [M'LD]

I

wastewater generated
Quantity 'of treated lndustrial
waste.water discharged into [MLD]
Nalas / Rivers I

Common EffluentTreatment [Nos]
Fadlitles
Nib or Industries meeting [Nos]
Standards
Noof Industries not meeting [Nes]
discharge Standards I

b. Identification of gaps and aCtion plan for industrial wastewater:

S.NQ. Action points Gaps and Action Responsible Tlmeline
Plan agency for

completion. ,
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of action
I plan

I 1. Identify gaps w.r.t
industries not
meeting the
standards.

Compliance to discharge norms Necessary action be
by Industries initiated through

SPCBs against the
industries not
meeting the
standards.

2. Check jf there is any
complaint
redressing system
based 0Ti1 Mobile
App / Online, is

Complaint redressal system
available? If not, a
complaint
redressing system
based on Mobile
App / Online portal
may be prepared at
district level.

6.0·Mining.Activity·Management plan

a.Current Status related to Mining Activity Management

Details of Data Requirement Existing Mining operations

Name of mines =Ilst may be

Type of Mining Activity
enclosed]
[Sand Mining] / [Iron Ore]/ [Bauxite]
/ [Coal] / ather [specifv]

No of licenced Mining operations [Nos]
'in the District
.%Area,covered under mining in %
the District
Ar.eaof Sand Mining [Sq Km1

Area of sand Mining
[River bed] / [Estuary) / [Non -rlver
deposit)

b. Identification of gaps and action plan:

S. Action points Gaps.and Action Plan Responsible Timeline

No. agency for
comptetlon
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of action
plan

1. Monitoring of Mining A district l~v~1task team
activity may be laentified to

identify mining activ,ity
and to. monitor status

I
wither respect to

I

environmental
compliance

2, Action plan to identify
illegal sand arid other
mining acti,vity .ln the
District thraugh

Inventory o.f illegal'm,jning surveillance, patrolling
if any mining and enforcement.

IDistrict Level task force
may be €()f\,stituted for
control of Illegal mining
activity

3. Action plan for periodic
verifioatlon of comptiance
to environmental

Environment compllance eonditlons stipulated' by
by Mining industry SPCBs/PCC, MoEF&-CC

department of rnlnes etc.
SPC;:Bs/PCC may be
involved in this activity .

7.0 Noise Pollution Management plan

a. Current Status related to Noise Pollutioo Management

Details of Data Requirement Measurable Outcome

No. of noise measuring devices
[Name of agency )available with various agencies in
[NO of-analyzers avail_able:]district

b. Identification of gaps and action plan:

S. Action points I, Gaps and Action Plan Re~ponsible Tlmellne for
No.

II
agegcy completion

of action
plan

I
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ULBs shall ensure that ambient
sound levels comply with
notified standards for
residential, sensitive zones. An

Level action. Apart from portable
analyzers, fixed ambient noise
level monltorlhg stations may ,
he installed in major cities and
.towns, such stations may be
installed aby ULBs and
SPCB/PCC;,

.1., Need to check whether II
concerned agencies that is ULBS,
SHOs, Traffic police and
spes/pce have noise level

Availability of SOtJr,ld/Noise meters. District administration
II .tevel Me·ters. may ensure through" an action

plan that concerned agencies
and environmental cell under
district administration have
adequate number of portable
noise level meters.

2.

redressing

Ambient Noise
mcnltorlng.

3, District adrninistratlon may
ensure that adequate number
of sign boards installed at
sensitive zones in towns / cities "
in towns and cities . An action
plan may be prepared by
district authoritv.

Signboards in Noise zones

4.
I

Action plan may envisage,

implementing a publlc
complaint redressal system for
noise pollution, Such application
may be used by SHOs, Traffic

, police ULBs and SPCSs in the
district.

Complaint
system

IDisfr;.itt admlntstratlon may ensure that concerned agencies responsible for control of noise pollution
are equi!pp'ed with adequate number of noise level meters. There should he a system to monitor
arnblent sound levels to ensure tAat national ambient noise standards are complied with. Action plan
may be implemented through responsible agencies namelv SHOs, Traffic police UIlBs,and SpeS,s.
Action plan need hot be prepared in Tabular form. Action plan ma.y also dwell upon other relevant
.actlon points which are not mentioned in aboee.ternptats.]
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